SHRI D. RAJA: Sir, | would like to make a submission. The hon. Minister is sitting here. The
Leader of the Opposition is also sitting here. The DMK Party till now is part of the Government. |
think it is part of the Government. The DMK Party stages a walkout. | do not know what sort of
Government we have today. When the whole massacre took place, when the genocide took
place in Sri Lanka, the DMK was part of the Government. When we question the role of the
Government, the Government should answer this collectively. Now what is happening in this

Government? The Minister should respond. | want that this House unanimously...

MR. DEPUTY CHAIRMAN: Mr. Raja you know it is a Parliamentary practice that whenever
there is a dispute of taking up an issue, we all meet in the Chamber. It is a practice which we are
following. | have just now adjourned the House for 15 minutes. We also had a meeting where all
agreed to it. | came here and announced it. Now if we do not follow this practice, then what else

should we follow ? This is the way.

SHRI D. RAJA: Sir, | can understand the Chair. But my point is, this House should
unanimously share the concern of the Sri Lankan Tamils. | want that both the sections should
identify with the cause of Tamils. That is why | want a meaningful discussion. If the Chair assures
that there will be a meaningful discussion....

MR. DEPUTY CHAIRMAN: For meaningful discussion, the Chair is always ready. It is for the

House to do meaningful discussion.

SHRI S.S. AHLUWALIA: Sir, it has been agreed upon that today we will take up the issue of
corruption and tomorrow we will take up the Sri Lanka issue.

SHRI SITARAM YECHURY: Let the Chair assure that after the Question Hour tomorrow the
Sri Lankan issue will be taken up.

SHRI' S.S. AHLUWALIA: After the Question Hour tomorrow, we will take up the Sri Lankan

issue.

MR. DEPUTY CHAIRMAN: It was decided in the meeting of the Leaders that tomorrow
the discussion on Sri Lankan Tamils will be taken up. This is the decision which | am

conveying.

SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, as Shri Raja is saying, the entire House
should share the concern of the Sri Lankan Tamils.

SHORT DURATION DISCUSSION
Growing incidence of corruption in the country

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY): Mr. Deputy Chairman, Sir, we
are extremely grateful to you for allowing this issue to be raised today. Sir, on my own behalf and
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on behalf of all my colleagues, | am sure most of the Members of this House will agree with it, |
would like to assure Shri Raja that there are hardly two views likely on the issue of concern that
he has raised. Since the Chair has been gracious enough to fix the debate for tomorrow, we
shall all be speaking in one word on the motion which he has moved in regard to Sri Lankan

Tamils.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, every time we speak, you are giving this assurance.

How could that be? ... (Interruptions ). They are taking the House for a ride... (Interruptions).
MR. DEPUTY CHAIRMAN: Mr. Siva, he has already started. Please sit down.
SHRI TIRUCHI SIVA: He should talk about it in general. ... (Interruptions)...

SHRI ARUN JAITLEY: Sir, the issue of corruption which we are going to discuss today has
always been an important issue as far as our society is concerned. But in the last few months,
particularly in the last few days, it has acquired a centre stage as far as the social and political
agenda of India is concerned. The reason for this immediately may appear to be the movement
which has been launched by Shri Anna Hazare and his colleagues, the fast that he has
undertaken. All of us are anxiously waiting for a moment when some very honourable settlement
is arrived at; the Government comes out with a well-intentioned statement that it shall take
adequate steps even in terms of legislation so that corruption can be checked effectively in this
country and Shri Anna Hazare is then persuaded to give up his fast because his life and his

activities are extremely precious to this country.

But while we are at this delicate situation, and we are discussing the issue of corruption in
this House, | do believe that this opportunity also presents a historic challenge to us. Parliament
is the ultimate law making authority on this issue as far as India is concerned. Movements,
outside Parliament, are all intended to convey public opinion and the intensity of that public
opinion to us. That message, which is coming to all of us from different parts of the country
today, could not be louder and clearer. And the loud and clear message today is that the country
is expecting Parliament to perform its historic obligation and duty, its commitment to the people,
and take effective steps so that we are able to, substantially, tackle the problem of corruption, if
not eliminate it altogether in India. While we do so, we must also have the honesty of purpose to
really analyse where we have gone wrong. When | say, where we have gone wrong, | don’t want
to sound partisan. Where is the activity, both political and economic, as far as this country is

concerned and which are the challenges which are presented before us? Today there is a
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serious crisis of credibility. There is erosion as far as credibility of governance in some places is
concerned. People are losing faith that the normal mechanisms, that we have put in place, will
be adequate and sufficient to tackle the menace of corruption. Therefore, it is extremely
important that we introspect honestly and introspect seriously. Our introspection must lead us to
accept what truthfully the situation on the ground is. We should intend to restore the credibility of
governance, raise the bar of accountability, and provide for deterrents so that those who indulge
in these unacceptable activities, whether they are in the bureaucracy or they are in public life or
they are in any other sphere of governance, do not get away after committing such heinous
crimes against society. Sir, | originally thought, when | was learning my initial lessons in politics,
that there were too many controls and regulations which the Government had. And, we thought,
when liberalization set in, and we had delicensing taking place, freedom from controls taking
place, that the role of Government and the intrusion of Government into various places would
come to an end, or, that it would, substantially, decline, and once that happened, we would
probably have a much cleaner society as far as corruption was concerned. | must confess that
this was the honest belief that even | shared. Of course, this had its own advantages.
Delicensing, or, freedom from control, meant that people wanting to undertake economic
activity did not have to move around in the corridors of power. To that extent, we did take a step
forward. But, as we progressed, Sir, when we unleashed larger avenues of economic activity,
we, suddenly found that new areas and much bigger areas, as far as corruption and graft are
concerned, suddenly started emerging. They got decentralised. And, | intend to place certain
things before the House. | shall endeavour, at least, in that part of what | wish to say, to be as
non-partisan as possible; but there are some observations that | have to make about the present
Government a little later. Let us look at what has happened across the country. Today, if we look
around, irrespective of which party governs which part of India, land, itself, has become one
major area of corruption. For any economic activity, be it housing, be it industry, or be it

institutional use, people need land.

Therefore, acquisition of land, which is the land intended to be acquired, which is the land
intended to be released from acquisition, which is the land whose alignment with some highway
or road must be changed so that a part of it comes near the highway itself and that increases the
value of the land, conversion of land use, clearance of layout plans for townships and so on, all
this, from top to bottom, is there. And we have now gone to the extent of saying that if you have
an urban project which is more than fifty cores of rupees— and land being costly, most projects

would be more than fifty crores of rupees — it will also require environmental clearance from the
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Central Government. At least, there was one stage, some years ago, not recently, where literally
thousands of files used to be pending with the Central Government for environmental clearances
because some buildings in some parts of the country have to be constructed. So, at different
levels, with the kind of discretions we brought in, we suddenly found that all these activities
became almost hand-maiden for various kinds of discretions and, since a large amount of

money was involved in this, these became central areas for corruption.

Take mining. Let us look at the kind of system we have. Originally, we never thought that
there would be an ability to make money if you go underground for mining or if you go
underwater, into the sea, for oil and gas, or, even if you go into the space as far as Spectrum is

concerned.

Now, as we have progressed, we have suddenly found that these areas, to those who have

wicked intentions, provided a great opportunity.

In mining, Sir, except for a meagre amount of royalty and some taxes, the State gets almost

next to nothing. And there is a transfer of natural wealth into private hands.
ONE HON. MEMBER?: It started in Karnataka.
SHRI ARUN JAITLEY': If you want to be partisan, | can come to that.
MR. DEPUTY CHAIRMAN: Please.

SHRI ARUN JAITLEY: And suddenly, we found a situation that not only is it a transfer of
huge amount of wealth into private hands, but our policies also, Sir, — and | have said this in
this House earlier — of “first-come-first-serve’, first application and so on were all intended to
benefit not actual users but those who could trade in them. Some States now have altered that
policy and want these to be given to those who would actually create jobs and value addition in
those areas. There is a serious case for rethinking on the whole policy, on how much those
people pay, how much is the revenue and so on — and | am told that an amendment in the
mining law will also be proposed whereby some amount of money to be realised is to be spent
for the development of the local region itself. But over the years that was the second area. | refer
to the third area now. And, Sir, these are all areas which we had not conceived of twenty years
ago, including the airways. And what was Spectrum ultimately ? It was a scarce resource. It was
a limited resource and, therefore, by following a policy in which you say you want to give it to the
actual user — the actual user has deep pockets; he could afford to pay more — but on some

proposal or the other, we had a discretionary policy; we decided to under-price it and,
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therefore, by under-pricing it, we realised that there were people who were ready to make
money out of them. Take oil and gas. These were again areas where people went under water,
under sea, and you found huge amounts of revenues. These are all national assets and who
would get these national assets? Who are the people who will get them, whether it is Spectrum,
whether it is these assets or it is mining or, for that matter, any other kind of largesse that the
State gave? So, the State on behalf of the people was holding this largesse. Ports and highways

are also in the same category.

So, in each contract, the terms can be so drafted that, while drafting the terms of the
tender, you originally know who the successful party is going to be. These are all areas where
we realised that we have started seriously compromising. Sir, we also have reached a stage—I
must clarify, | am not an opponent of the whole idea of the society, the private sector, the non-
Governmental organisations and charitable trusts getting into the field of education; from school
education to higher education, some of them have made a commendable contribution. But,
then, in areas where there was a scarcity created, in terms of seats—we know the States where
this is happening—unthinkable amount of capitation fee for a single undergraduate or post-
graduate medical seat was charged, because we decided to create scarcity of seats. Wherever
the scarcity got over, the capitation fee disappeared. But, wherever we created scarcity, we

found that this became a major area as far as black money is concerned.

Look at the area of liquor, the way tenders are given in some of the States, the way they are
concentrated in limited hands. So, these are all areas where we found an the extent of economic
activity and its expansion. The average person found that it was beyond his reach. We left

concentration of wealth in certain hands, who could then run and administer the whole thing.

Let us look at the plight of our Revenue Department, Customs, Excise, Taxes, Municipal
Taxes, etc. Whoever has to go to these authorities, when we hear peal on television these days
amongst the protestors, it is these grievances which has compelled them all to come out and
say, DWe, ultimately, found a voice and, therefore, we must speak out as far as these things are
concerned.ll Municipalities, rationing, licensing, transport departments of various Governments
are all areas where we suddenly found that over the years it has become an accepted norm that
corrupt practice would prevail and without a citizen going through that route it was very difficult
to get his papers or file to move on or work to be done. Sir, this had an impact as far as the

Government is concerned.

Let us also look at what happened to other limbs of the State. Last week only we discussed

the judicial institution in the case of a Resolution for removal of one of the hon. Judges. | do not
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want to repeat that. But, the fact of the matter is, the lower judiciary owes its accountability to
the higher judiciary; the higher you go, the accountability norms get weakened. Therefore, when
they get weakened, this is one area where people can get away and, therefore, the
accountability norms are not there. | said it last week, and | have no hesitation in repeating it

today.

| have been a close observer of that institution for the last 34 years. What was unthinkable
when | joined the Bar, | find a large number of rumours with the institution almost every time |

happen to visit somebody who is actively concerned.

Take the case of media. There is a whole idea of giving the media the freedom from control,
freedom from any State regulations. We are proud of an independent media to that effect. But,
then, in the last few years, we started getting whispers and then a number of us had to face the
reality. Take the case of the whole menace of paid news. The media has, in fact, a greater
function to perform. The industry may only help in developing the economy but the media
shapes the human mind. If the shaping of the human mind also gets polluted because you have
to buy packages, then the reader is misled. The right to be informed, the right to knowledge, as
far as the reader is concerned or the viewer is concerned, gets vitiated because of the media
packages. Therefore, | think, we created specialized investigating agencies. Sir, we created
specialised investigative agencies hoping that whenever corruption takes place in any sphere of
life, these agencies will then step in and will start cleansing up the system. One such agency,
Sir, which was created is the CBI. Sir, we had a problem why the CBI was created. The CBI was
created under the Delhi Special Police Establishment Act because law and order in our
Constitution is a State subject, but the Central Government has its establishments all over the
country. Now, obviously, a State police cannot investigate what goes on in the Central
Government. Therefore, the Central Government said, “l must have my own police to investigate
cases of corruption.” With the consent of the State, it can also investigate cases what happens
in the States. But the State has to consent because we have a federal polity. We suddenly found
that the investigative agencies and the premier investigative agency that we created suddenly
started functioning for collateral or political reasons. And | can give you umpteen cases. | do not
want to get into these cases. Let me give you one or two illustrations. Our friends from both
principal parties of Uttar Pradesh are here. How many times does the CBI change affidavits in
the cases of their leaders? Depending on the intensity of their political opposition to the

Government in power, the colour of the affidavit changes accordingly.

SHRI TAPAN KUMAR SEN (West Bengal): For winning the confidence vote.

312



SHRI ARUN JAITLEY: Sir, in Andhra Pradesh, | recollect that the former Chief Minister,
unfortunately, no more in this world, when he had a battle going on with the leading media
organisation of the State, you had investigative agencies unleashed against that media
organisation. And, suddenly, when the hon. Chief Minister is no more and his family members
have gone and formed a separate political party, you find the CBI being unleashed against his

political party. So, the dead man is retrospectively added as an accused. (Interruptions)

SHRI V. HANUMANTHA RAO (Andhra Pradesh): It is the decision of the High Court.
...(~Interruptions ... Why are you referring to it? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Hanumantha Rao, please sit down. ...(Interruptions)...
A TG ST, 319 I8 A1ZY ..(HGLTH)..

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): Will the hon. Leader of the Opposition yield for a minute? Sir, the hon.
Leader of the Opposition has been referring about the former Chief Minister of Andhra Pradesh.
Sir, there was a petition filed before the High Court of Andhra Pradesh. The Court ordered a CBI
inquiry. On the directions of the court, the case is being investigated. The name which the hon.

Leader of the Opposition has referred to, /.e., the name of the former Chief Minister...
MR. DEPUTY CHAIRMAN: Let us not go into that. ... (Interruptions)...

SHRI V. NARAYANASAMY: Some allegations have been made in the petition. Because of
that only the name of the former Chief Minister has been mentioned. On the direction of the

court, the investigation is going on.

SHRI BALBIR PUNJ (COrissa): Can the hon. Minister say that if he had not left the

Congress, would he be investigated ?

MR. DEPUTY CHAIRMAN: Please, sit down. ...(/nterrupt/ons)... Mr. Punj, please sit

down. ...(Interruptions)...

SHRI ARUN JAITLEY: Sir, | am conscious of the fact what Mr. Narayanasamy says is
factually correct. But let me remind him any institution, be it investigation, be it the courts, their
credibility is also judged when they are not carried away with the times. So, when the late Chief
Minister was alive and people were petitioning courts, if the court had passed that order, it was a
different matter. Today, the political situation changes, | do not want to add anything more to
this. But these are not because it relates to an individual case, but it only is a serious and a sad

reflection on the health of some of our institutions. And because the health of our institutions is
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this, let us then not blame people who have come on to the roads in the present environment
and who are now saying, ‘please reform the system’, and they are all looking at us what are we
going to do under these circumstances. Sir, while | am on this, | will just make the last point and
then go to the larger submissions which | have to make. Is it not factually true that even 64 years
after Independence, despite various honest efforts made by Governments, and here | am not
blaming only political parties, we have not been able to discover an honest method of political
funding in the country? The world’s largest democracy has not transparent method of funding,
and, therefore, discretion in the matters of contracts, land, mining, all these factors when they
interplay with this, it erodes the credibility of politics in public life. | remember when we were in
Government, the Congress Party had formed a committee headed by the then Leader of the
Opposition and today the hon. Prime Minister, Dr. Manmohan Singh, and he prepared a very
good report on this subject on behalf of the Congress Party. The report was, ‘start giving tax
rebates’. So, whatever people donate, whether individual donates or firms donate, or
companies donate to Parties, it is a legitimate expenditure. You start giving deductions so that
people get some incentivize to make political donations in cheques. | was then in the
Government. Inspired by the Report that he prepared, we immediately brought an amendment,
it went to a Standing Committee headed by Pranab Mukherjee and we amended the Companies
Act, the Income Tax Act and that is the law for the last seven, eight or nine years. The Left
Parties had opposed it then. | remember Left Parties opposed, but most of us accepted it. The
people will now be incentivized to donate in cheques because political funding is a reality. Why
should it not be transparent? All over the world, it is transparent; there is nothing hush-hush
about it. We make some beginning but a small beginning. Therefore, we have to seriously
consider that if people donate in the hope that the recipient of the donation comes tomorrow in
power, then, obviously it will be in my interest to keep him in good humour in anticipation of his
coming in power. S0, we have not been able to invent that system. Therefore, that is why
people are looking towards this House and also the Lok Sabha that how the Parliament is going
to react to this particular challenge. | do believe, Sir, we must not be mistaken that there are
countries all over the world where similar protests took place, and in those countries protests
took place because there was no democracy and they never allowed a protest. They had been
strangulated for decades, if not more. In India we are a free society, people express themselves.
Therefore, it would be wrong to compare it, but it is a legitimate aspiration of the people which is
now surfacing in the hope that those in decision-making will react to it and respond in

accordance with the enormity of the problem. Sir, our track record has not been the best. |
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remember when the UPA-1 was formed, with one of the great enthusiasms in the Government,
one of the issues we regularly raised was about people with criminal cases, how do you bring
them into Government, the issue of tainted Ministers. You have cases where people close to
those in high places were involved were collusively killed by the CBI. | am referring to the famous
case of Bofors. A number of times they collusively killed. Did they do any credit to the reputation
of our investigative agency ? The Government had to face an embarrassment during the UPA-1in
the Oil Coupons case, the Volkar case, as they used to call it. Brick by brick all this was eroding
the credibility of the Government. You had not one but two cases in India — people may get out
on technicalities— where there is a general conviction in the country that Governments have won
a parliamentary majority, a vote of confidence, through means which are highly questionable.
Therefore, that is a challenge and question thrown up before the world’s largest democracy. The
2G scam was not a small scam. At what level were people involved in this decision making? The
matter is in court. We have debated it repeatedly. | won’t refer to it. For three years if we don’t
take action in 2G, we can rest assured that you may think that you have put a lid on it but you
can’t put a lid on public anger. That’s the harsh reality. Two weeks ago, we discussed what
happened in the Commonwealth Games. Whether it is the Auditor General or it is the media or
other exposures which are coming out, one by one they keep telling us how various kinds of
improprieties and foul plays have taken place. Let us, Sir, be assured on one fact. Ultimately, if
there is fairness on the strength of which Indian democracy survives, it is not fairness in our
functioning or political stands that we take. At the end of the day, public opinion in this country is
extremely fierce and extremely fair. That is why during elections, Governments get voted in,
Governments get voted out. Waves do take place in elections because of the sense of fairness
on the people and it is because of this sense of fairness, the enormity of their protest is
proportionate to the anger and that anger is proportionate to the extent of malpractices which
have gone up. So, when people find scam after scam and then people realize, here is a
Government headed by a man whom we trusted, and, trusted for a good reason because of a
good track record, and we find the Government and the Prime Minister feeling completely
helpless in checking this. Can we blame the people for executing their anger during the
situation? Let us, Sir, look at the manner in which we handled this whole crisis. It is true that for
the last 42 years the political system has been debating what should be the kind of Lokpal. When
the first protest took place we should have had squarely a political approach spoken to them that

we need a Bill. We will get the entire political cross section together which will tell them how
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1.00 p.Mm.

much is doable and possible and how much within the framework of our law and Constitution is
not possible. First, you lead them up the garden path and, then, suddenly you decide to dump
them. It creates a crisis of confidence in them. They don’t trust you anymore. Sir, according to
me, when the Government decided to dump the activists of India against corruption, the
Ministers came out with a ministerial draft. When the Ministers came out with their draft, the
ministerial draft, if it had some semblance of reasonableness, which was politically marketable to
the rest of the society, the people would think that Government has come out with honest Bill.
Maybe it still does not meet our expectations but we can accept it. Let us try and make a good
beginning. Even that day when the Ministers came out with a draft, Sir, we told them, in fact, |
put it with my own name that this is the suggestion on the Net, there are some things which are
doable the power to appoint a Lokpal. There must be a systematic mechanism in the power to
appoint a Lokpal. It must be reasonably free from Government. Don’t overload it with
Government representatives so that it becomes a Sarkari Lokpal. Some element of Government
representation will be there. You can have an Opposition representation. You can have some
eminent citizens put in their through a mechanism so that the best in the society are Members of
the Lokpal. But by a play of joints you always wanted Government to have 60 per cent, 70 per
cent majority or a decisive say in the appointment of Lokpal. So, you almost lost the moral
battle against corruption because you wanted a Lokpal where you could, in the first instance,
somehow play around with the appointments that this has come out immediately in the
backdrop of the CVCs appointment which could not take place. When it was brought to your
notice that the CVC should not be appointed because there was a taint of a pendency of a
criminal case of a particular gentleman, you said, ‘No, we are appointing him.” In that
background you again load the appointing Committee with people overloaded with Government.
You then came out with a suggestion. There is a debate whether the Prime Minister should be

included or not included.

No, the Prime Minister would not be included. We will include him after he ceases to be
Prime Minister. But, then a logical question which the people are asking is: If, prima facie, Prime
Minister, at a given point of time, is questionable and corrupt, should he be allowed to complete
his term and made him accountable only afterwards? The world’s largest democracy must then
suffer a corrupt Prime Minister | He must be checked then and there. He must not be allowed to
be in office even for a single day if there is serious stigma on him. But, you came out with this
formulation. A more reasonable formulation — | am not saying that this was the NDA’s

formulation; it was NDA Government’s formulation — was cleared by the Standing Committee
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which was headed by Shri Pranab Mukherjee. And that formulation was that the Prime Minister
will be included. Some functions which impinge upon national security and public order would be
outside its sphere. And any reasonable activist with whom | had spoken to in the civil society
says, ‘well, that exclusion, in the interest of national security or intelligence activities where
agencies report to the Prime Minister, is justifiable and you can keep them out. But, in the
matters of commercial contracts or any other form of dubious conduct, Prime Minister, at a

given point of time, should be included.’

| come to judiciary. What you are now willing to concede is what we have been saying right
from the day one. Judiciary cannot be covered by this Lokpal. Judiciary should be covered by
another alternative mechanism. We call it the National Judicial Commission. Some people want
to strengthen the Judicial Accountability Bill. | don’t know what shape it eventually takes. But,

these are all areas on which...

MR. DEPUTY CHAIRMAN: We will have lunch after hon. Leader of the Opposition

completes his speech.

SHRI ARUN JAITLEY: Now, | find there is a difficulty in the grievance mechanism. There is a
debate whether it should be in Lokpal or it should be in a separate Bill. The Government of Bihar
has come out with this legislation. The Government of Madhya Pradesh has come out with this
legislation. They are working out the mannerism of starting this mechanism. Mr. Mishra tells me
that the Government of Uttar Pradesh also came out with such legislation. It is the Government
service delivery system that you must address the grievances of the common man, either
through having an alternative mechanism or you have the Lokpal covering it. It could be a matter
of debate.

SHRI PRAVEEN RASHTRAPAL (Gujarat): What happens in Gujarat for the last eleven

years? Lokayukta has not been appointed for the last eleven years in Gujarat !

SHRI VIJAYKUMAR RUPANI (Guijarat): It is because of you...(Interruptions )..It is because

of Congress...(Interruptions)...

SHRI PRAVEEN RASHTRAPAL : Sir, Lokayukta has not been appointed in Gujarat for the

last 11 years...(Interruptions)...

MR. DEPUTY CHAIRMAN: You speak when your turn comes, Mr. Rashtrapal.
..(Interruptions)...

SHRI ARUN JAITLEY: Sir, let somebody in the Government — two very senior Ministers are
sitting in the first row — seriously examine it, make a case study and you will reach a conclusion

why Offices like Governors should be kept away from the appointment of Lokpal. You find efforts
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being made to appoint the Lokpal without involving an elected Government! We don’t even want
that situation to come. Mr. Krishna is here and Mr. Kamal Nath is here. Let them examine it,
rather than any side comment on this. No State Government in this country will accept the
Governor making an appointment by saying that elected Government is not to be involved. If that
were to happen, then the Federal structure in India would seriously get affected. So, let us,

honestly, introspect the facts on that basis.

Sir, most of the other issues — selection panel, etc., — are doable. Now, you have put
one provision in the Government’s draft that if Lokpal — he could be a former Judge or he could
be an eminent person — is to be removed, only the Government can initiate the process of
removal. And, pending removal, only the Government can suspend him. So, there is an enquiry
against your Minister by Lokpal, you find a member inconvenient so you put him under
suspension. Sir, it should be either through an impeachment process or the Supreme Court
removal process. It must be independent of the political executive. What is wrong in it? Is that
an issue on which you enter into confrontation with the civil society activists. The suggestion

made is eminently reasonable.

One suggestion is to have a Bench to deal with corruption cases expeditiously in every
court. All of us should immediately agree to this. Whistleblowers who complain to Lokpal must
get protection. Now, these are not areas where there should, actually, be two views even
between political parties. A whistleblower in any system must get a protection. One of the
grievances they have is this. Please consider this, and there must be some internal audit in the
Government as to how these provisions came in. If a man files a complaint to a Lokpal and the
official is held guilty, he can be sentenced for a minimum of six months or a maximum of up to 10
years. So, the corrupt officer will get six months imprisonment. Now, if your complaint turns out
to be false, the complainant goes in for a minimum of two years imprisonment and it can go up
to 5 years. So, the punishment for filing a complaint which turns out to be incorrect is more than
the punishment to be inflicted on the official held guilty. Do you seriously expect anybody in this
House or outside the Civil Society to accept these kinds of provisions? Therefore, Sir, these are
areas where you can never legislate in haste. And, at least, never legislate in anger. There is one
provision in this. You had some problem with some Civil Society activists whom you first tried to
bring in for a dialogue and, then, broke up with them. So, the Minister’s draft which has been
introduced has a provision that all non-Government organisations will be covered by Lokpal.

They said, “If it receives Government funding, it should be covered by Lokpal.” Now, what is the
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effect? Somebody is running a school, somebody is running a temple, somebody is running a
Gurdwara or somebody is running an orphanage. They don’t take Government funds. You make
the Government intrusive. Now, this was only a teaser to them that Minister has decided to act
and provide for a Bill that every NGO in this country will be now accountable to a Lokpal. You
may not like those NGOs, | may not like some of them. But, you cannot have a provision like this
where somebody has nothing to do with the Government. Then, why leave it to Lokpal? Then,
say, ‘Lokpal will also investigate political parties.” Therefore, the Government Bill requires a
serious relook even if there are areas where you or us; we don’t agree with some of their
provisions. | think some of them can be made compatible that they must exist in accordance
with the constitutional provisions. This Bill cannot have a provision which violates the
Constitution. Therefore, all provisions whether in your draft or any other draft by any of the NGOs
which is there, must be constitutionally compatible. Now, rather than break the dialogue, then,
don’t talk again at all, and resort to these tactics, you sit with an open mind. Democracy
functions on some basic principles. That is what we said last week when the Prime Minister
made a statement. The ultimate authority is with the Government to introduce the law. The
authority is with the Parliament to approve the law. They have a right to protest and crusade.
But, then, we must neither curtail their right to protest nor must we get so angry with them and
say like children that we will not speak to you now. And, it is only when pressure becomes
unbearable that we will start speaking to you. Most of these provisions are such that they are
workable, or, at least, they can be brought within the dialogue domain and a solution can be
worked out rather than create a situation in the society that it appears that there is a
confrontation going on between the political system of this country and the Civil Society. If, Sir,
our objectives are honourable and our objectives are common which is how do we now, at least,
seize the challenge and eradicate corruption in this country. If we sit with an open mind, | have
not the least doubt that most of these issues can be resolved and it won’t take too much time for
it to be resolved. And, ultimately, if on some issues, the resolution does not take place, the will
of Parliament will prevail. And, Parliament, surely, has got the message loud and clear that we
will be reasonable, our principal objective will be how to eradicate corruption rather than cover
up corruption. If we sit with that mind, | am sure, we will respond to this challenge which the
society is now posing before the Parliament itself. | am sure, Sir, we will respond to this
challenge adequately and rise to this opportunity which the society really has

provided us in terms of a protest. We will use this as an opportunity. Thank you very much.

MR. DEPUTY CHAIRMAN: The lunch hour will be for half-an-hour. There is a request that
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there is an all-Party meeting. Some of the leaders have to leave. So, those leaders, who will be

going will be called first. The House is adjourned for half-an-hour for lunch.

The House then adjourned for lunch at ten minutes past one of the clock.

The House re-assembled after lunch at forty-five minutes past one of the clock,

MR. DEPUTY CHAIRMAN in the Chair.
MR. DEPUTY CHAIRMAN: Shri Satyavrat Chaturvedi.

DR. V. MAITREYAN (Tamil Nadu): Sir, we had made a request to the Chair in the morning.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: | will do that. Let the Member from the main party in

Government speak. ... (Interruptions)...

DR. V. MAITREYAN: Sir, we have no problem with that but we have to attend the all-party

mesting. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: We are doing it, Dr. Maitreyan.

SHRI P. RAJEEVE (Kerala): Sir, we are discussing a very serious issue and no Cabinet

Minister is present here. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: They would come.
PROF. P.J. KURIEN (Kerala): Sir, they would be coming.
SHRI P. RAJEEVE: Sir, we are discussing a very serious issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shri Satyavrat Chaturvedi.

3t A AP (STRIES) : AFNG STFHART FLIGY, 37 $9 WA 4§ &9 U 984
TR fawy o) == A% I E1 < H AT U a1 B ofex 99 O  31R T 39 91 9 fafoa €
1o %9 <21 & SIToia H, T 94 &3 A o7 TR W YeTaR o $I (Al 8, ARl & 77 4
YT b Uil ST 81 AT 37T H e {1 bR Wbl g1 A8t a1 A1 A1frdi 4, qediiral
AR AT Gew1 A 6 H 4 $ 39 e IR &9 A1 A SCHY ATS] 989 | 98d 9 Ge
AR M 3T & R W &9 Iorifaes a8 9, 19w -S1ae et drgs a1 e 7, efde
P VT &, S 37TST TSR G199 G ¢ 3R RTER S99 | U V1 81 8, Sl Sioitad
# U ARR B RE U & 21 SI-9 ad 98 91 2, R 1) Fwsrn g 6 979 3 e
SIS el 21 21 Ugell a1d, TN AT SToiia H, TSR STToia & o &5 4 IR §
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- 39 GeATs ¥ 3R B9 SHR IR ©, Al 849 3iR [T BT T8I, Y Pl 9RIT o<l 51 Bls &3 T8l
91T, TT&T FER 7 379 Ui 7 79K forg 81 g9 St w=aTs 8, 9 W) 31 31 I 78 8
| 1S JATST AHET M, $H ST DI W] ST 39 GRMAR P G199 F TS b oY TIR &
3R T8 319 YR $I dRGIRT B B TAR el g1 9 q U< &1 I el 8l Fabeli [ I8
I 1 g1 949 &1 T a1, §9 © S 31 SHAeR A Sl faeRoN 94 2, 98 I8 9 2
5 YR & Wad 99 AT oI SR ISIE &3 # B B dTel AdT 99 Y El 3
WHR L.9.1. B 8, WfIe 2 6 Farer .90, 9 7o S e SReR o 8k 2 i)
AR FHERY 81 & A1 89 SESE §, i I8 A J901 (&b I8 ANl &l hdd TRPR $
g JmepIer 2, H WHeial §, I8 YR ard e H g1 faqaan 9 faes &= amean g &
3151 89 |9 R H WS &1 Tl &1 a7 Bl <Y, 31791 G ASTHIf0d Tged Pl dear §
WS PP AN 4 I8 & AR 87 W ITHT (4219 G dl I &1 P 8l 8T T, W 37 AR HH
BIT AT ST XET &, $AfeIT Ueh SHMGR STHTRIET R &l STeoxd &1 § =7 wfcrger o qerg
ST BTET §, TS STd d U1 WY < X8 &, <1 H Fosra 41 & 37ror At 2me, sRIg-gegridi 4
I8 8 IAHPR X8 ST R FT WR IR &H 989 PRl AT, SAFRIE HRAT A1,
fageryor 31 AR, WIS 98 S STRIY-HARIUI &1 989 H dal @l S 37 geh 2 f =ar
fTder ¥ 31T 37U faeR F8T W | Teb-ATg ST d Y SMTYH] T8l e T, Teb-ATH ! ol
# 9 oft 7E g, AfhT BHN-HIR Th-Me o) fhdl BRoT F o et ¥ WEIGy, TR A
S I £1 U IR A1 I8 ¢ 5 &9 39 989 B UP oD 989 §1 S, B9 SIS AR 3T
BH STRIUI & HCER 3 TSI P | JBI 89 g Iu1 I B Y &1 FF I 2 [ 37757 3R qoTiairaii
P IR H ST TR T TR0 G4 8 1 IPT U 98 1 BRI I8 & b 8 IR V-GN
R AU BIC-BIC SIS [l & ToRY F 98d IR IR RTRIERMT $oo1¥ 59 98 & 3fax
3R I WG & 3iEX oMY &1 9 SootMI & T b HROT TSl 7 HRT ST A1 I8 AT &
31IR 7 &1 ITIDT ST AT I8 AT &, ATl Big A AIH STH, UTeb-ST9 fS@ril 781 STl 1 89
SHMER ATHRIET B & oY SR €7 I8 9T 379 98 Afd g6 141 8, 37 g 1
FUR S a7 B IR & Rach Fad 81 91 ofR g9 Rl sl g AT ag a8 2 1%

YR $ IRE BT §HRT ASIRAT SHFGER T8l 81 AT SUquTgf #8led, § e geT1 I8i

AT AT €1 I8 bl BHRI A1 81 2, TAR A GHIST BT IR a9 71 81 H Uep g H SR

R UgET 1 981 U T g e o g2 yeraR @ 95 Rierad a5t S Jesiid, A9,
&ih - 8% 9T yeaR & IR § Rrerid B 98 de- o b drgd, 319 a1 d1, 319 3aR
SIS B, 319 B 39 WeTaR & qRh IR, TR & AR SHIRT Siia+ §HR 81 T 1 H
TR o1 i IHab! a1a 4 FedTs oAl 31 e d1e AT b PO ATel Ugel g8 MEH! 37
AC I WHR AR UK AT AT1 I 9 7 Fifder gofifraie & e, ot fear o, 59
JHY I T A1) 1 g1 TATeT 2| I Jor4 e ham o1 3R a9 4 S9! $© TRl
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PR ST Y, FTID! aoT8 A SHBT JeT B TR o 77 AT 3R Ryams {901 4 99 SoiifR a7
AT 71 IHS I BT A FAY 271 {1 IT Yo7 [ A &1 1 81l 27 9 19 {7 {3,
{1, T A1 984 YRETA 7, AToIdHdl STaeYR P T SR 91 99 8T &, 981 98 U dH-
IR AT A M g3 21" HA BT {6 98 ger a1 8, SIdb-oTd Al 81 98 Hel o &b Areq, Rl
AT, AT TSI HUT 2, AT Y FIB H & AT 1, YD1 IUPR AT 89 B4 T8l il
I A SIAGR H o e o forg 2, T HIct 9 a1 <t 71 3 get fF fiF wite of fog € oiR
Tep DIST W G1 &l 87 I8 BBl oI, B AT8d, 3D AATd] S -UGE Tl TrRiRISR M
I <l € 3R a8l 98 Yo Sact Yoidl Wl Fll X7 21 319! PUT A |e 37287 &, 98 98 YLIETd o
Y BT, FrE1, AT 1 IS IR I I YSIAT AT, AU g A1 I a8i 96 $© B foraT, Hi-
1Y T ) AT HRAT 8 AT 12 I8 Dl o, el Arsd, Gl a1 el 8| fiwel arel faaredl W
3TTT 2T, 28 Ths BT U Wl &1 IR of fordn 8, W a1 faA1 &, <1 o1 U Gadr Ay &, 74 o
AT AT 81 H S YO, 9161, ID! TAEATE fha+il fierd! §2 a8 P8 o &b |red, 31y al
{9 S &, SR WK =Iel X8 8, 9% 81 98 =Iel %81 8| §+1 P8I, 916l, T a1 arail, 3]
@t €1 faan? S et A9 A1 B Ale) H 3T A9 $B G o 11, IADT TR
31aep! fagrll &1 faa1? I8 &, Y[R & IRl 8HRT SRTl TSIRAT| T81 &R ATGH] AR BT
TR FHIG B H & &, 3T RRA F $iieb] B {6l Pl Hid Tel| AR ST ot
Ol WAgH B 91 BT, LS Sl B T BRI I AIBT & 7, 9 fqueft urd &,
3fTaepT AABR & SR 3ue! TR WY 81 § WH PRl § S” 9o @1y I g, dfd
UHaR SRT ARAR 4 1 S g forn 81, 89 a$-93 IU fUd dTel @l e H8l TS
Z13/@ § * o @ =3t B TR A, T * @ L (aET)

Y SUUTIL : 779 & o, 4 fHebret ST
7 e el : FrbTe SARTY, STaehT AABR B

MR. DEPUTY CHAIRMAN: The level of the debate is very high. Let us maintain it.

...(Interruptions)...

Y Ed Tgaat  H STy TS AT ART AT BT I8 & b TR IR BH g 37U+
HITR & IR B FHIG B BT Hdhed of of dl 39 <9 & 37e% Iomanell & ufa Fwr+ =
I IS, e 39 I H HH-FUR 9 IoIfad JRRRar fewrg <<ft 7, 39 <9 &) 98
RTSTTeD STRRURET T AT BT 371R T8 <2 AT BIebR ST BT oifch1, VAT 81 8] 8T 8

A STFHTIRT Jeled, Tfedl 99 A1 g3 81 89 Ugdl ol 91d W g W 3rs
S 8 31R 89 I8 ®ed © [ 8 Sfad 81 8, I8 Haun-ie wu 4 A Ifed T8l 81 ol WagH &
AT & ofd LWL, B 91d B TS O 8 ot b 8L, 9L, <9 B IS STexd T8l 81 Th
TRT T gRT 9 w411 81 1 41 18 & SR % ol Wags & S oLt a0 =

*Not recorded.
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2.00 P.M.

ST EH 1 HE I AU Bollad HRaTl ofl, IHD d1a &A1 Coll WagH b HUR o ULl 7R IR
ot ATt et 3§ wem w30 1 811 ey A1 TEl B4 12T, 599 8 & HUR AR 3T T AT
3R IHd MU BRI foTa! g9 fsel 31 7241 § AR 9R L. T ed W) =4l B
IfepeT 319 § G+ VBT § b eme SHep! HoR AR fordn S # qeH1 I8 drsdl § g 379 I
foh 3R BAR I T A1 A OLYLH. & ARl H SR JHTHAT Bl 2MH SR & A 4, S &H
UEA < I%, A1 fhR 319 &9 7ol 91 81 Q1 3R & 19 IToil 81 7Y 3R S1eh 751 81 1Y qf Uged
B9 J I6 9 < 32 A? 3D Aid 2 B SE arafadar 9§ 89 g7 8 Y § 3R gfiferg
TRHR BT S TR 9 S H 971 A1, TDHR BT 98 T 9T H 8 3% W8 8, Uh
el P HY H, U TRBR &b 0 H| AF1I STFHANRT FRIGH, 30 Yol WIDR BR o1 Pls g1
T T8 81 37T e, AU ATeH eI HRb PR EH AU Yol WIbR BR ol & Al 5D
IS & 6 TR 3feR 3 GUR BT YSIRIRT I1b1 2, 8F WF Bl oR Bl (IR &l faapa
T8t Bl & 519 89 7 IR a9 384 € SR 10 ot e gU W f1Y g & (R T Bl H
FUTS T AT FETHT S DI, JeTizll it 7 ) ol I8 T8l P8, W ARKIT w0 F I8/
T Pal AT b FUTTHHT DI 5 ABUT (96T b SRR & WK BT ANMRY| AP a9 Bid-e Bl
TBRIeT o1, |ET AT T A AT, I§ A 1 2 37T U9 Bl TAR I8l W 5 811, G4
RIS Sl & SI13ll & A1 96% BIN 3R & 1 ATl A U el Ugcl 81 ST, =1
EOIR 1 AT DI A T8l B QT IBIH Yh-S¢ HBIH Ugdl I8 "o &1 off & oFR
FART S AldTe et WBR 1 fomam ST, 1 &9 ST STl 37T Sl 89 941 SIdmail &l
3Tt are] T PR ST % 8, S B1elt o &9 g 3ifet ureh i oirst & uged, 519 3111 89N
3T WR 90 &, ISP U8l B ol AR a4 Fd1 B & d18 G AP U H G Ao fad
afrffeRi @t TR | ga RIS Hedt a1 41 3111 S9N & U Wold 31X I dad [ AT
T TR AT 8 3R G-I AR ATS! f57g &, 3179 G141 § A U BT Bl B alforg] e
B HHI IR ?fl@ﬂ’s; 3T versus TTI-HE T8l Eﬁ?ﬁ, 3T versus BT Tl Eﬁ‘c’ﬁ, o= 31T versus
IfaEm= BT, 3T versus TS BIc BART 31T Y BT & fh 39 il p g S M uraa= & -
B9 3771 39 1 IR =l 721 o) 72 €, 9% A1 o1 et STY, SETSd BT, B9 S ATaETI 0}
ST I F=T BNl H ISP AR H 21 ST 918 §, offb a1 I8 |l 981 © & &9 I8

THRIT BT, Th IoTIID FHETE QIS ST A1y A7 3R Ioi-ae Fae a4t < &,

RTSTIRIS &3 & AN A G consensus TTHR, SHHT ST AIeged, SHHT ASTfiId
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HHTET GIoTT ST AhdT 7| oifh= I8 W) A9 &1 99 & & 39 WPR 7 I<[R & Rged 9
gl Bed SSIY €, Sl TSl & Ugdd HUl T8 SSY Y| § wHeKT § & 3R Right to
Information ST 9T # 9 ARBR - U8l 781 Bl 8, Al [N ...(TIEH)...

£ SUUTILS : <RIV, U Sl & 81 ...(HqLT)...
it e Agde : I AR ASTE B Sl TREAR & RIATh ASTS & ...(FALH). .

off STQUIR : ST 3T 9 I o, T 98 @I ) ..(FFHH)... WIS, 3T §8 S8V
...(EALT)... 31T 53 SISV ....(FILH)...

Th A WS : 37T T 91f IB B ...(FGEH). ..

3t agea aqgaaet « H 3resT A1 91 R8T §l olfbd 99 O 3P FT BT Tl degl
..(STFHT)... TTAR Bad ST el Y gaTl, I8 il YR SARI FHRAT 81 I8 AP
TR &, TAR 31 THw1 81 31 721 § o6 onfl B8 #EM Ul A1 &1 it el 59 9 A Fel
YR T8 T, I8 IR A9 I 75T 81 AT Ueb T THRT 84N A1 2ff Ry ofe &1 S
BH WG Pl PRAT AT AT AR 8 7 B T H4, el 7 Del, ATe Isi 1 Wel, a8i Ia| 4 Hel,
BH 9 PEl 1 Pel WHRI 4 %8 81 I8 RrerT Rt {6l v ot 781 off, I8 e &q
! &) 3R EHD! AT W AR WU A 39 TR Bl TR B TS, 3R 89 FARR
&, Ib oI THL WIS T 3R d q9 Wil ST Febd ©, 519 89 Ugol 99 a1d P (70
(IR 81, BART BV § AU GURT BN AR faeell § GOR1 A19es B, O G941 a1 81|
1t U A1 <1 yaTer SO o b &9 <l USRI T O RET © o wllehuret o 3ieR YeTHA bl
e faT SY, <Ifh IoRIT 58 d i § i ARYeh BT T3 AT db 8] gaill
.(TAI)... T8 P BTS DI 7 I81 DI TDHR A 39 IR H 19 -Ted (BT & b [oRM b 3
S N 3 AP MYTh BT TS HAT e (BT AT 8T IR AlhUTe ST™] &, g8f IR aAlh ARYTh
SN T8l B .. (EHT)...

7t 5T AR FUTOH : WRER I 471 g8 & e ..(FqeT)...

2} FIed AGIS! : b Y 7 BT 3 I Bl ST 8 b BAR AUSS AR & oy
SHFCER 81 8l ...(adM)...

MR. DEPUTY CHAIRMAN : Nothing will go on record. ... (Interruptions)...
1. 37l &b - *
it ot R wamoh : *

*Not recorded.
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it wRaRiE yHaRE WwaR : *

3} STMAERT : MY BISTYI ..(FAUH)... 3T SAH! de IRYI ..(FGLH)... AT IS
STSY| FI NI DI STATd-TTrd a1 fhT 81 AT HIS STAT e YD1 81 AT 6 S8y 3
@Wﬁ{ﬁ@%,%ﬂ?ﬂpointofview?@?%%,?@ﬁﬁ%l’(’l

#f} Ea Agaa : GHURT FEIGY, AT 31T &9 G4 Sl S AN U Ao IRAR &
wY H 39 I BT Hhed of [H 59 < H IR $ Rl SARI dls Wl W enRd T&i
BT B9 I8 SIS I JMYRI W 781 ds i, dfch T Hifeld 3MUR W e€R & Raed
SIgTE B Sfd 89 e Aeiadx U8 Wehed ol SR 81 A I el SIY b 3 <21 1 A4e 3iR
SiI §9 I HT OIS g 2, 98 AR & IfT 19K 8, § F937a1 ¢ 6 39 g qu §
ARTRET BT 5 a1 D1 fazars Y1 I Ifh T8 |q S BI? H 31 R Sff Bl goord
PRATE| T U gl IASH! &1 31 3 & 1 AR A0 &1 $B AN 1 37 HIR ARPIT w4
T IR R fewfrat @5t g9 fog wffed 7eg@ @xar g, ofeT o1 a8 99 78
e SR 31 BTR & WIIAAT &b RTSTfIeb AR FAGTD AR 8, AT 59 < P gAR ANl &
I I IISTRID DR 1 FAT T§ 37cbel 3T &SR Bl [T 52 a1 g8 (fder Arse! &
TSI 7 YT B TR &1 fHAT? BT B HUR 31 BSIR AR I7ch ASAN &1 T AT
I A 3R G BT AR &2 Sh] ARBR UR RIY & b ARPR AR BIg AT G Bl AR
TE1 &, <l I 3TO0N X1 A AT PR b (7Y TR T 61 AT =1 89X Sl $V e, q81 ST
T T AT fordT S SR g9 <97 b1 W¥e MR AfGen ! qR ¥ foar o1y 39 <2 4 6e ol S
ST BT B, ISP IIHRI BT W &7 (a1 A1 iR I8 WHR o foran g, 79 a1 S B
IR AT SR wfder &) ufehan & A1eqd | WHe & B 99 & Sff Hiferd AfPR &, S
e JAfTPR €, TR S R g1 P S, A7 b I8 HaT Il & 6 WRaR gof g R 31t
BS 2 3R 98 31-ITT PR V&l § AT 98 YMAR & RIcTh TeTs o ¥ SHMER 8) 81 59 [
P IR-FTHTRMT AR, S S5 q9 A A &, § ISTD! 91 ST 81 HAT el g

H e g {6 89 9aa! SR aTel, 311 89X & 9 & AR gragHi, ¥ fdl &
FEAfd T2l 1 8 wadr ® % 6l v mraes R gARY SigAfd 81 8iR suet weAf Bl 'l
Haal & fob fopelt g uraer uR el g &l g8l 81, cifeht #+1 aft fiwel 1-aR fa=i #
519 fosft ot JToraT & 91 Y, Fopst off aret o el & 91 oY, o g3 A v ot afn
forerr, Vi va ot arct St fireR, STt weclt 81 5 &9 o 89N & e & O ave @ weHd B

*Not recorded.
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3R AR AT A BHRI AEART 1 81, 1 R &H ASIGR (BT SITYIT? FSGR HR B <41
ST, 9T I8 §9 <2 B G4 S GHT b %G Sferd BRIT? TS YETER &l 9l 2 3R § a7y
{ FE 1§ 3MR 31T F I, AP I I8 TSTs B YO3rd 51 I8 dsls hacl TR & e IR
G B arelt TEl 1 3t 39 AN 3R Y e ISTY G| | 31 AfABRI & U S
& 81T 3fR I8 2T 3R &l A &1 7T fob I a1 & Wl H HdE GIH &, AT g9 a1
AR He JoTY AT AR I el IR 91 3TYh! Fabl P oY FAIgR b1 SIgam| U gTefra Ut
fPg SITG o6 I Ueh ARE W QORI BI §8d qIPR I8 SN 9 < $ Albad &b g I8
IRy aga waxee 8rfl sHifery, § amme =1 aredT g1 A U9l Jeied, §9 H
PE P [ I I &, <l 31T STaR Y| 579 89 Al uTel IR dai BT, SHSD HTae i u”
<91 HYII, I §H I TR IR A a1 B Gebil| § bael g1 e ST d18d g P &9 99
ey, 319-319+ f7e Breey, TR d GReR § 90 o7 i, T2 39 a¥® 98 &N 8, I
3TTT b H9 WX 43 AT 81, § S 1 39 A b H1egH 4 74Tl HRAT A8 § b e b oy
U fquTh gIrERoT e §18Y b 579 Aot 8127 9§ qreR e Sy SiR R Sl arqy 79
FIRIZ0T 3 AT f¥ehel 81 STTY1 3R el Ut RS a1 A1 918 <21 & forg Ifa &1 gt aiik g
AT Ig RS Wl BT AT, $H AN I Wl J Usel Al IR A o1 984 ST’ 8
g, S fegl

it wchter o= fsn (STR UQeD) : AT IUHHTIRT AEISY, IR & 48 WX 81 36! 39
TG1 § FIH Ul Al H A1 A8l § [P T8O TS U] P W B TR & 6 RIclh 2
TS GHIST UIET 11 311 89X §RT IR & Gt Pl IR Bl TS 9 JfeH 31 &l 72, afcp
I |t HTeAT SR HRerait &1, S $HF fory 37U STTaTS SO 7%, S geTER & forg Raes
g, WA Rl 81 % H TR & Racth STel del dl SATdrsl ST S| 8, TgoT FaIS] urei
A U8 I FHLT R 81 HIIAR, TS IR <2 H B WR IR 1 STET TR el el
2 b I8l R g3} a=1 g3 ARE W ARART TS 8 3iR Q9 Pl IR ATGH 59 YRR &b BRI
) TET gE! 8, I8 &4 I B A1 TS AR J&1 FET 61 81 g Bl Teld MMerep Hiferdi 3fiv
IqP -1 I8 YRAR, Sl AT 8% AR bell AT 8, $AD DRI 9 H Saa ] HS 8,
et T H 31T SATeHI A1 € &1, SO a4 SITET I TRI9 SEH! 81 39! AR e SATaT
ford ™ Tl B2 SS9 SITET AR TNT EH TR Usdl 81 TR e H & IR § IS I8
PIs Tl AT &1 HRIAR, AThITd & forv Rifaer Qrarae! a1 il U ORGRI ol g1, 394 o
DI ST DI TS AT TS Fa AT W HIF 87 39 < H Sl 25% A ST AsYes
PR, VSYeS ¢Iged BT a1 &, ATl 98 IRIA! el X&1 81 3 YR BIdT 8, Hels 9841 o,
Tl 3TTerep =t aelt 813 3Mferes Aferai & ey fe Tt e &l S 8, forad geerer
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el A1 IHH WY SATET I8 I 3R $Hh W11 Sl 3 AT a1 &, STh] A SATGT SHD!
FUC GH TSl 21 HAN DI 91 2 b 39 9 a9 & oy Rifaer At a1 IR &t S
HHET g1, I A1 39 AN A, 39 a9 & {HA) s Bl o1 Sfua 781 awsn {6 s9er ) s9d
IGT Y, F8 Y 37T A1 I Fh| ARG, SN e G B, ISP WHy @1 Y, A SHH T

g Io<h 2 6 el Bl SHH R Sy, SYRSRRRT B S9H ARl S| ST8i 9% agoi

JHATS YIET BT A 8, IR ITD] SHH AT ST & Tl GO FATS UIe] s8] GHLT Bl 8
I8 A a1 & P SRR 1 a1 & o, YRR 1 ApuTed B S8 3R SRR
vaScfaferd e a1 foret iR wregs | i AT ST 2, A1 98 S9! W WRE S| g9 AR
P18 VRIS € b f7 a¥iep 4, Alpurel Ueel 9 J@1 8, a1 TTeid 8, Uel & S7erdT dAreburel bl
S HSTHA SR TR 8, e SR TR 2, 918 9ER @l 9 9w iy, =91 SeR @ fad <
iR, 99 SF1 8 I8 < @l e 8 & 98l 81 %81 8, Sl 8% 578 8l j8l 21 98 918
Riciaer HHT 81, AlhUTd BT il UsTel 1T ST JET §, I8 81, 918 I9H dIs Auis<He 81 8l
1 fFraTel ST @t 9fehar 3 B T et &,

IHH DI ATGLT T1 (a1 TR § 3 Yreges BT BT JATGH! AT Sferd FHTS BT MMEHT, S
39 Q9T H 25 IRV 3AMETET P represent BT &, Sl X1 AP Bl 8, SUDTI 394 BIs share B
$ORT Ao IE © fop @ 3ot Fifsan sY, O Wifsar § ff 919 919 Sod © 3R R gferd wars
1 91 Bl & A1 &t aferd afth @1 ard Bidil &, 1 981 IR 84 ANl bl U GERT ToRAT
o et 2, R wmare 9 dn Aifean 3 0 721 €1 9% 3 98 W 72 €, safon a8 i) i ST
3T T STCH B 3R MY SRR & <, 11 - W) 8T8 BIC #, 3FR & SAEIEIE B8 BIc
BT &1 T o, ST&l 8T8 BIC SToel Bl 160 HF B strength B, ...(@LH)... 47 T4} dferd a7t &
TR H PET, <l TS AT TATETEIG ed AT DI o o, GO Sed Jrarerdl | i Fg [Rfy
<@ B et 5 S STl & Aelae &1 Ud 99901 2, IHD! 981 W Ases B Bl Udh
U1 gk 781 a1 ST {818 BIC BT STo1 81 Aeb| 3R 31T AR PSRN of STy, a1 e
33 TRYCT BT RO 61 T & 13 3 818 BIS STl 731, Sl AR SYFSRRRT I SR &, elfb
9 33 TRYAC H W U uRkp 7 31 UTe, ST W IRIbT 997 foram 1T 519 SH higher judiciary
o ST & fAIT selection process BT &, O SHH s AT YR 9111 14T 8, Ry gferdl &1
WWWWW,WWWWIW&S%iOth%%ﬂW@tOp categoryﬁqgwﬁ'ﬁ’so[
:l’é)f, dl consideration Sl BT sﬂﬁﬂ’ ETS‘ Eare ﬁ, e gl A appointment ﬁ, T
TSR I &, 3ATST I B figure 21 TR BF $HDT TSI YR FATS H S8 &

327



B TP 91d Pel T| offex i & ISl 7 SR 9wl I &F a1d &) AR I='H
HI1a1TS AT Qb AR 3= AT & IR H HET [ 59 SToxe gl 8, I affidavit T&f [T ST 2|
B9 9 a1 Pl [HST e UTq fF J 997 HE1 9red 51 d 59 geER & IR § $8 @ ©, B
HId1aTs & IR 3 8 2 8, A1 36T Bl U & 99 &, T ol TR-aR 1 SBTel Sl
2 I, RIfB T Sferd ot 9T, S 39 F FI I 197, ST 20 BRI Bl MaTaT W& 2,
3TTST 81 BT 4 HA! 8, I8 AGD! 9T Te1 81 21 4 39 a1 3 gl & b d b g8l W 931 g% &
3TTST 20 PRIS ST BI T G2 HAT, S Sfeld TA1ST Bl 8, I T8l A[E &, SAfAY A8 -avE Bl
9Tt o189 Hifear Iordl &, a1 uifdtfedmd UIeist SSKil &1, Y[R & 919 1R 99 978, Sl
|9 81, B8 I, it ATYD! DIs ORI STATd - ITel I FHI AT o1 3Tl 78] &1 TS

AT BIRSR B A1 Dol ol 81 8, Sl &9 SRI H TS| I H I8 I A& §, SUBID A
9 I BAR olTeR AT & Sifursiier J8f 781 &, {6 sl PINSIR & Al b IR 7 N aflex
T & SITATSTIOTT W 3TTBT BIg el ST, Fiifh I8 S7al b THI HI 91 81 TS 2003 BT 91 B
SHRI AT IS 31ege] 98+ HIATae Sfl o9 <91d § i 31Ts, I S9d 915 g Aol PIRS R
BT HHST ITAT 7T TS BIRSIR BT HHAT QAT G171 77, TR 84 79 Wfear H gerar o
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SHRI SITARAM YECHURY (West Bengal): Thank you, Mr. Deputy Chairman. At the
outset, | would like to thank the entire House and the Government that we have agreed to
reorder the List of Business and taken up this discussion. | would like to assure my hon’ble and
esteemed colleagues from Tamil Nadu that the issue of Tamilians in Sri Lanka is not an issue
confined to only Tamilians or to Tamil Nadu, but all of us are concerned about it and we will take

it up in right earnest tomorrow.

Sir, we are discussing this issue in a certain background. Therefore, we have two
dimensions that need to be considered. One is the immediate context in which we are
discussing this issue and the other is the larger issue of corruption that needs to be tackled and
on that, | think, the atmosphere that has been built up in this debate so far has been that virtually
there is a unanimity that this House should feel that corruption is something, a virus, a cancer,

that needs to be eliminated from our body politic. Therefore, | appreciate this entire attitude of

329



not going into “J-gq H-§” pusiness but taking up this issue in a larger context which is
good. But the immediate context can’t be forgotten because corruption is also an ancient

tradition in India. It is not only an ancient curse but also an ancient tradition.

Sir, when we were in school, we used to have a short story where a king once asked all his
subjects to bring milk in order to test their morality. He asked all household heads to come with a
lota of milk and pour it in a big cauldron in the palace. Every head of the household thought that
the other will pour milk, so let me carry a /ota of water and pour it into the cauldron so that the
water gets mixed up with the milk. At the end of the day, when the king saw the cauldron, it was
only water and no milk at all. So, the question of how to make money in an illegal or improper
way is something that is part of our ancient legacy and, therefore, the fight against corruption
has to be both tenacious and continuous. It can’t, therefore, be done only with a single law or a
single step or a single measure, but it has something to do with the moral fibre of our society as
whole. In that respect, we, as custodians of the Constitution and as law-makers, have a very
important role to play and, | think, that is the spirit that we must keep in mind when we are

discussing it.

Then, you have this context in which we are discussing this. The situation outside on the
roads is not very healthy for our democracy. Various issues have been raised. The people are
agitated. We must recognise it. That is the first point that | want this House to recognise and
note. We must recognise that the popular mood outside that is reflected both in anger and in
protest is a mood of disgust against a series of scams that have come out in recent past. There
is a degree of popular disgust in the country against this corruption at high places. Therefore,
this issue has to be addressed. Yes, many suggestions have come. Some drafts of the Lokpal
Bill have come. The other House has referred a draft by the Cabinet to the Standing Committee.
Various proposals have come. But as far as we are concerned, | want to make it very clear, we
do not think that the draft being considered by the Standing Committee today, as proposed by
the Cabinet, is adequate. We do not think that is adequate. That needs to be strengthened. A
more effective institution of Lokpal has to be brought about. And for that, through the
Parliamentary procedure, whatever changes are required, that we would suggest. But | would
appeal to the Government to reconsider this point. They should reconsider the draft of the Bill
that they have submitted; incorporate many of the suggestions that have been made by the Jan

Lokpal Bill, the movement that is going on and also incorporate some of the points that are being
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made outside of both these drafts, which are also relevant. | think a process and a mechanism
must be worked out by the Government whereby in place of the current Bill that has been
presented, we would come out with a more comprehensive Bill dealing with the Lokpal. | think
that is the order of the day. Keeping that in mind, once this House gives that assurance, on the
basis of that assurance, | think this House must also appeal to Anna Hazare to withdraw his fast
and impress upon the Government to work out this mechanism so that we can have an effective
Lokpal as soon as possible. So this is not a question of standing on prestige and saying that we
have given a draft, and, therefore, we will not withdraw it; nor the movement is standing on
prestige that we have given the Jan Lokpal Bill and we will not withdraw it. This is in the larger
interest of our country as a whole. So | think all these points must be put together and a new
draft, a new Bill, must be brought forward which will be more effective and will take care of all

these problems.

Sir, having said this, in order to tackle the immediate context, the larger issue must be
addressed. | was very pleasantly surprised and very happy, in fact, to note that there is a
learning process that is going on in this House. | was very pleasantly surprised to hear the
Leader of the Opposition talk about many things which only we were talking about all the while
and we continue to talk about it. | am glad he also admitted at that point of time when the law
that was amended, only the Left had opposed that law. | will come back to that law, that is,

about corporate funding of political parties. | will come back to that a little later.
SHRI S.S. AHLUWALIA (Jharkhand): It is the Companies Act.

SHRI SITARAM YECHURY : Yes, the Companies Act. Therefore, | am glad that this learning
process is on. What is this learning process? This learning process is that in the last two
decades of our economic reforms in our country, in the last two decades of liberalization reforms
that we have started implementing, new avenues for corruption and loot have opened up. Today
some say that liberalization is the root cause of all this corruption and some others say that
liberalization has nothing to do with corruption and therefore, we should go in for the next
generation of reforms. Gen-Next is the new word that is being used. But the point is to
recognise that these reforms today have created the fountainhead of corruption and that
fountainhead of corruption is crony capitalism. You had the Prime Minister standing here as the
Leader of the House telling the entire House and the country that India can ill afford crony
capitalism. Now the Prime Minister is on record saying so. Therefore, | think this is something

that needs to be tackled because | believe this is the fountainhead of corruption and scams that
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we are seeing today. What is crony capitalism? Crony capitalism is nothing but stealing of public
property through various mechanisms where this process is institutionalized not only within the
Government but in the society as a whole. Now you will have sweetheart deals; you will have
deals given to your friends; you will have tenders manipulated; you will have ‘PPP’ where you say
that the ‘P’, that is, the private part of the ‘PPP’ will be outside the RTI regulations. You will have
sweat money shares; you will have gold plating that is done like in the case of your Krishna
Godavari Basin. So, various avenues have been opened up which is one cause for this sort of
scams to emerge. If you look at all the scams that have come to our notice in the last one year,
all of them are related to this process of how awards are contracted, or, how shares or spoils are
divided amongst various people. This is something which, as the Prime Minister has said, India
cannot afford. Therefore, if this is something which we cannot afford, then, there must be a
serious rethink on the process of reforms that you are taking on and how this can be corrected.
The second aspect of the reform process is the question of encroaching on public utilities. We
heard in the morning that there have been areas in education, that there have been areas in
health, there have been user charges that are put for water and for various other public utilities —
these were supposed to be provided by the State — these are all being privatized, and that
privatization is also causing greater avenues for this sort of corruption to emerge. Now, what
these scams have brought about — this a very serious issue which needs all our attention and
concern — is that we now have a nexus. | am not saying this is a new nexus that has come up;
we had it earlier. It is just that a new element has been added to this nexus, and, that is amongst
corrupt politicians, corrupt bureaucrats, corrupt businessmen and sections of the corporate
media. The paid News, that has happened, is the classic example of how sections of the
corporate media have also been brought in. So, it is this nexus amongst these four elements. It
is this nexus that needs to be tackled. And if this nexus has to be tackled, | think, we will have to
put all our heads together in order to see what the package of institutional reforms that are

required in order to tackle this nexus is. Sir, | see that you are looking at the time...

MR. DEPUTY CHAIRMAN: | have not disturbed you. You were also looking towards the

time board, and | was also looking there.

SHRI SITARAM YECHURY: | am a sensitive person, and | can see your expression. Also,
Sir, please do not compel me to invoke technicalities. After taking oath on the 19th, this is my

first speech. It is my maiden speech. | am not invoking it. | am only appealing to you...
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MR. DEPUTY CHAIRMAN: Only keep in mind that all the leaders have to go for the meeting.

SHRI SITARAM YECHURY : | will be very brief. | was talking about crony capitalism and new
avenues that have been opened, and because of time constraints, | do not want to repeat them.
What the Leader of the Opposition has said, | would entirely agree that there is money to be
made underground; there is money to be made under water; there is money to be made in
space. All these are new avenues that have been opened up. Therefore, if these have to be
contained, | think, there is a need for this House, for Parliament, to consider radically changing
the definition of corruption. Now, the Prevention of Corruption Act defines the offences which
constitute a corrupt act. The linkage, that is made there, between the misuse of public power for
private gain or enrichment, is highly restrictive. You can have many acts of corruption, where it is
not a pecuniary gain made by an individual, but concessions given because of which there can
be a loss to the national exchequer. Therefore, corruption is not only acts of commission, but it
is also acts of omission by which you make the country lose by your decision. Therefore, in this
indirect manner, if you look at it, in the entire 2G spectrum, not one paisa of money was handed
over to anybody. But the scam took place. The shares were bought. Some shares were
unloaded. All sorts of things happened, but everything legally. Now, we are told by the Minister
of Telecommunications, “What is wrong if companies offload their shares in order to raise
capital?” Nothing is wrong. But these companies offloaded their shares to raise capital
at a value which was much higher because they got this 2G spectrum. Why didn’t these
companies offload their shares before they got the licence? But they offloaded after they got the
license so that their share value goes up. That is how this is done. Therefore, the first point that
we will seriously consider is to change the definition of ‘corruption’ in The Prevention of

Corruption Act.

The second thing which is required to be considered is, as | said earlier, that you require a
package. You have the Lokpal Bill which we have to make effective. The Jan Lokpal Bill, as
pointed out by the Leader of the Opposition, contains certain provisions which today are ultra
vires of our Constitution — article 105 and article 311 about Government employees. Now, you
cannot have a law passed by the Parliament that is ultra vires of the Constitution without
considering whether we need to amend these sections of the Constitution or not. Now, these
are very important. Article 311 is about Government Servants. They have their rights according to
the Constitution. They have constitutional rights. Are we today to say that they will all come

under the Lokpal and, therefore, that constitutional right is no longer valid? Now, these are

333



serious issues, Sir, which need to be debated. But, since, as | said earlier, all these Bills have
certain plus points and certain minus points, let us together work out a new Bill which will take
care of all these aspects. And, secondly, Sir, as | said earlier, there must also be a very clear
understanding that there must be a package, an effective Lokpal, and you require the National
Judicial Commission, about which we have been arguing for a long time. We initiated, for the
first time, the cumbersome process of the impeachment of a High Court Judge. The process is
still on; it has to go to the Lok Sabha. But you will require a National Judicial Commission or an
Accountability Bill, whatever maybe the form. There has to be some mechanism by which these

allegations are treated and effective action is taken.

The third thing of the package is the electoral reforms. These are very important. Electoral
reforms are important in order to reduce the hold of money power, particularly. Most of us feel,
Sir — | have said this in the House in my last term and | am saying it again — you would find very
few of the Left coming back, not because people have rejected us, but because we can’t afford
elections. It is impossible to come back with the sort of expenditures that are happening now.
There must be a reduction in money power and muscle power, and to reduce money power, |
would like the entire House to dispassionately consider a ban on corporate funding of political
parties. Corporates must help in strengthening Indian democracy, but let them donate to some
body like the Election Commission or some other body and use that corpus of money for State-
funding of elections. Let it not be a private arrangement between one party and one corporate
entity, because that is the fountainhead of corruption. So, this is the third aspect of this package

that has to be implemented, Sir.
The fourth...
MR. DEPUTY CHAIRMAN: The fourth and the last !
SHRI SITARAM YECHURY : All right, Sir. | shall conclude.

The fourth is, of course, the question of tackling black money. It is all right that everybody is
saying that black money should be brought back to the country. There is no disagreement on
that. But how is it being generated? Please, give it a thought. How is this money-laundering
happening? Please, give it a thought. Please, reconsider your double taxation avoidance treaties
with various countries. You cannot have a double taxation avoidance treaty with a country that
does not have the tax. Mauritius does not have a capital gains tax but you have a double taxation

avoidance treaty. What else is this but opening up avenues for money laundering?
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Then, you have this question of money laundering happening through speculation. | would
want the Government and this House to seriously consider the imposition of a Tobin tax in our
country whereby you act as a dampener for the speculation that is taking place in a big way and
the money laundering that happens as a result of it. Have a tax, even if it is minimal, on financial
transactions. It is a very controversial issue, but | think the world is moving in that direction
today. There are many Right Wing economists today. One of them, Charles Moore, who was
Editor of The Daily Telegraph and the biographer of Margaret Thatcher, is now saying, ‘I think,
finally | am coming to the conclusion that may be the Left is right’. He is saying that, and he is
talking of controlling speculation! And, of all the people, it is the venerable Pope, Sir, who said,
‘the markets alone cannot take care of the people; you have to have economic reforms that are
people-centred’. He made this speech from the Vatican! Now, the point, therefore, is that if you
want to stop all that is going on today, it is necessary to tackle this money laundering. So, these
are the two issues that need to be effectively tackled. Therefore, the issues of nationalization of
all mineral resources, which we have been raising in the past, the issue of Government
managing the mining of it, and the question of land and the need for a new land acquisition law,
are all integral parts of this package which is required in order to stem new avenues of looting

and corruption.

In conclusion, | can only say that the Government must, under pressure from the House
and the Parliament, pay a serious thought to reconsidering the question of the reforms. They
must pay a thought on how to plug the new loopholes that are created because of liberalization
process and bring in a package. Just one Lokpal Bill is not sufficient if we want to tackle
corruption. Bring in an effective Lokpal Bill as | said, take back the existing Bill, combine all the
good points and everything; bring in the Bill and, then, along with that, have the National Judicial
Commission, along with that have the electoral reforms, along with that you should have new
laws required to tackle money laundering and to get the black money back. This package is

absolutely necessary in order to tackle corruption. Thank you, Sir.

it TR SFaR (AR : SUHTIRT FRIGY, 3151 I8 He 98 8l Heayul (987 U= = 4|
PR BT & Rifh TCTAR Hel AR H U U1 378 el &, 78 8 Afh &l 39 a1d &1 [FIar §
o 39 geTaR W B fora Freifl? 8% eafth a8 =med § b yeeraR 1 S gfh el ik Sud
forg Tl Y 3rder & o6 U SUTY fopy SIY Ry UeTaR AT 6H 81 3R HIS B BT
o el |ep | H ST faue 31 99 91 A YR) AR FEHd § (b TSl Gl A, 9 RIS &
ST ufeetds et # 8, I 93E & WX H E1 31 AT DI 3 91 Bl 37727 7, RAfb dArepeis # RN
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Sad H €, 89 9ad $UR I AT $T fIvar SodT ST 8T 7, $HIY &9 AgP], THH Iei-1iad
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I Edl)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay; because everybody has to go.

2} 1 3R : 397 YR & Rl SRIAE! B 8, IR T R & [l WRbR
3 Py HeH ST &, oifhd ol STA A SITST 31 Ighx IT8d 2] AN &1 7T § b @R
3P HIR PIYA 1Y AT, FAEH ITh! YR WUl 59 AR F 211 1 bl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Other Leaders have to go for the meeting.

it AR 3FaR : HRIGY, § 81 aTdl & A1 AU qId FHIGT BT § b 59 o H o1
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1T Johx 39 R fIaR A1 1RV 3151 59 98 | S HeH SoTH & aeIhdl § diie gq
AR W G o b | g=IaTa|

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, Shri Mohapatra. If everybody speaks
for five minutes, then, all the Leaders can go for the meeting. ...(/nterrupt/ons)... Mohapatraji
also has to go for the meeting. ...(Interruptions)... After this, Shri Raja will speak. Mr.

Mohapatra, please speak.

SHRI PYARIMOHAN MOHAPATRA (Orissa): Thank you, Sir. We have already heard a lot of
learned speeches and | do not want to impose another speech on the House or my colleagues. |
will make only a few points. | agree with the formulations made by Mr. Jaitley, Mr. Yechury and
Satish Misraji. We want a strong Lokpal, we want an independent Lokpal. We support that
particular demand. The manner in which the Lokpal has to be chosen has to be honest,

independent and transparent and then we can trust somebody.
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Having said so, | must say that the manner in which the Government has approached the
problem, the way Mr. Anna Hazare and his team have gone about, is highly childish. It is like,
you take my formulation or you take this formulation, that kind of thing is one which is not an
acceptable proposition for coming to a solution. It is always through argument, through
reasoning and through compromise. Parliament is the place where argument, reasoning and
compromise can be achieved. So, | would like to remind my colleagues in this House of what
happened in the thirties’ in Germany where mobocracy took over and Bundestag, the German
Parliament, was set on fire and the dictatorship followed. We should not encourage anything
that leads to mobocracy. It is not a question of blaming people. Who are the people of this
country? When the Prime Minister made a statement, while seeking clarification | had asked
what about the 90 per cent people in the country who suffer torture of corruption day in and day
out through the functionaries of the Government, through politicians colluding with them. What
happens there? Who is Lokpal ? Great people sitting here, five of them or ten of them or fifteen
of them can look after that? | am very happy that my friend Jairam Ramesh, the Minister, has
announced that he wants systemic changes. He is attempting systemic changes, at least, in his
Ministry, which touches the lives of all these people. Sir, | will not take much time. But that is to
be addressed and if that is to be addressed, we must have a system of Lokpal, Lokayukat and
Ombudsman down to the District along with a procedure which will ensure non-partisan and
transparent selection of Ombudsman also. At the same time, | must warn that the Government
should make no attempt in a federal state to take away States’ power. This idea of giving it to the
Governor to choose a Lokayukat for States should be given up as quickly as possible if our
support is needed for this. Do not encroach into the territory of the States. Let the autonomy not

be ...(Time bell rings)..

My last proposition is that 50 per cent women must be there in Lokpal recruitment,
Lokayukta recruitment and Ombudsman recruitment. They constitute half of the population. | do
not know why in a male chauvinistic kind of approach we do not reserve. We shy away from 30
per cent reservation for women in Parliament but we should not shy away from 50 per cent

reservation for women in this. Thank you very much.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | have in the list three more important
names who have to attend the meeting convened by the Prime Minister. If everybody takes five
minutes or less than six minutes, all the three can speak and go. Shri D. Raja.
...(Interruptions)... It is only for those who have to go. ...(Interruptions)... | did not say it about

rest of the Members.
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SHRI D. RAJA (Tamil Nadu): Sir, as per the study made by Transparency International last
year, India ranks 87th corrupt country in the world. This indicator is enough to understand how
corruption has become rampant in India and the political and bureaucratic corruption has
become a major concern in today’s India. It is true, Sir, that legislations are made in Parliament
and by Parliament but, at the same time, one cannot underestimate what is happening in Jantar
Mantar or Ramlila Maidan. Government of the day should take note of that public pressure and
understand the public anger against corruption. The Leader of the Opposition and several other
leaders have agreed that there is a spurt of corruptions during the last two decades. Exactly the
last two decades is the period of the implementation of neo-liberal economic policies. The neo-
liberal economic polices allow the private players to loot the natural resources of the country,
starting from land to illegal mining. One can go on listing out the issues. So, the time has come.
The Government of the day, the Congress led UPA 2 Government must go for a mid-term review
of these policies and it should take mid-course correction of these policies. | am very doubtful
whether the Government is prepared for it. That is where the Government stands helpless and all
its credibility is lost and people do not trust the Government at this point of time. Prime Minister
may speak several things but people do not have confidence or credibility in the Government.
This is a very serious issue. Having said that, Sir, how do we fight corruption? Lokpal is one law
but there are several laws which can be implemented effectively. When we talk of Lokpal,
Government version is there which is weak and inadequate. Everybody admits it. At the same
time, there is one more Lokpal which is in public domain, which is called Jan Lokpal. There is
one more version of Lokpal given by Aruna Roy and her team. So, people can debate.
Parliament can debate. There can be a convergence of understanding, convergence of
commonality on certain issues if we are determined to fight corruption and evolve a proper, legal
mechanism, a legal framework. Having said this, Sir, only law cannot curb corruption. We will
have to look at the issue of corruption comprehensively, in totality. There, | agree with some of
the previous speakers also. We need to go for series of other measures. One, in my opinion, is
comprehensive electoral reforms. It has become very imperative and very urgent. In fact, | may
propose that this time, political parties should think of having proportional representation as a
system in our elections. Now, the First-Past-The-Post System leads to many difficulties and
leads to political complications as well as corrupt practices. There | think the electoral reform
must concentrate on proportional representation system. Then, Sir, how to curb money power
in elections? How to curb the criminalization of electoral system and political system? When

comrade Inderjit Gupta, the Communist Leader was the Home Minister of this country, he
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3.00 P.M.

did take some steps to implement police reforms as well as state funding. When he was a
Member of Parliament, a Committee was set up under Inderjit Gupta and that Committee has
given a recommendation on State Funding. What happened to that policy of State Funding?

Why the Government is not taking care of that policy ?

So, Sir, fighting corruption is a big task. It is not a question whether it is a part of Indian
ethos or Indian values. In my opinion, neo-liberalism, as a philosophy, did assess the value
system. Buddha said, ‘desire is the root cause of misery.” We have inherited Buddha, but we
have not inherited Buddhism as the thinking of India’s political public life... (time-bell)...We have
to recapture certain values given by Buddha as the Indian values. Here, the neo-liberalism needs

to be fought. Otherwise, we cannot fight corruption. Thank you.

SHRI M.V. MYSURA REDDY (Andhra Pradesh): Sir, the Transparency International Index,
which my senior colleague has also mentioned, crowned India as the most corrupt country. It
was in 2005. But, today, | think, the situation is much worse. Another website — Track Website
Business — published the demands of corruption. It is Bribe Demands. In this Bribe Demands,
51 per cent of people are paying for the timely delivery of service to which they are entitled. It is a
pathetic condition that the people have to pay money for the service or work to which they are
entitled. It is shameful and speaks volumes about governance in the country — either at the
State level or at the Central level. That is why there is a knee-jerk reaction in support to Anna

Hazare’s Aanshun.

Sir, 2004 to 2009 is the golden era of corruption in my State. It is the golden era of
corruption. The people who were at the helm of affairs and supposed to protect the people’s
property and money became the looters. The people’s money was swindled and siphoned off
into their pockets in the name of Jala Yagnam. And, by relaxing rules, the property of people
was looted. Apart from this, even the mineral wealth was looted. We have enlisted all the scams
occurred during this period and published a booklet in the name of ‘Raja of Corruption.” We have
submitted this booklet and represented to the hon. President of India and the hon. Prime
Minister of this country. But, there is no action. Now, the hon. High Court has to intervene. It
has initiated action and instituted a CBI enquiry. According to the CBI’s preliminary enquiry, a
few thousand crores have gone to one family which was at the helm of affairs in the State during

that time ! The hon. Leader of the Opposition has correctly said that whatever action that has
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taken place has taken place as per the direction of court. Had the Government been taken
action, then it would be in good looks of the people and they thought that this Government is
interested in weeding out corruption. But, that has not happened. Instead, the court has
initiated action. The same thing has happened even in the 2G Scam. The Supreme Court has
initiated action. Even in the case of getting black-money back from tax heaven countries, the

Supreme Court has initiated action and the action of this Government is very little.
Sir, you have given me very less time.

With regard to Lokpal Bill, Sir, | am proud to say, on behalf of my party, that | had
introduced the Jan Lokpal as a Private Member Bill in this House. Our party is the first party to
support the Jan Lokpal Bill. We request this House and all parties that we can take good
provisions from Jan Lokpal Bill within the framework of the Constitution. | am not pleading to go
out of the Constitution. Within the framework of the Constitution, this Lokpal Bill may be

redesigned and introduced in this House.

Lokpal is the first step towards weeding out corruption. We are suggesting that electoral
reforms should be there so that corruption can be stopped. Sir, another point is regarding the
National Judicial Commission and judicial reforms. We have to give a relook towards reforms.
Reforms are becoming the breeding ground for corruption. It is encouraging a pyramid type of
growth. It is not inclusive growth. Reforms are benefiting only the rich people and the corporate
sector people. It is creating a wide gap between the common people and the rich people. So,
ultimately, it is detrimental to democracy. For electoral reforms and judicial reforms, law has to
be amended as one package to weed out corruption. That type of package will be useful. Thank

you very much.

it Ifdeme araE (RER) : Sy9wege Sff, 399 |1 7 781 8 f5 <9 # yeER 2
YRR BT AT BIT 8, ¥ TR SR I ARV BT ATAd &% &5 # gl 21 & 3 fonedy
ford & URY I A<l 8, A1 98 YR H A1 2, {6 Arg=IReY & 9y o=y axd &, al
T8 W TR H AT 8, Ife 6 A g9 o &, A1 98 M gerdR J 81 11T 2, sfey 31t yR1
BT YRT < YR A g1 81 81 I a1 A1 © b o1 I ISRIBROT B ey 3778, =Y feraver
GIferY &, MY U Fels e iel {1l 5id wers e Widl o, 1 3 Rasa! bl d Hh
TE 3@ FHd 1 IR BRI HHART B o, ATHRY BN &, St Rediffaferdt waedt of,
Pl I STTHR BIS SMSH ST BB T I Thell AT| 3MST BIF HeT A Slel B & 8, 37
35T Rl B PIS U1 T8 Tl &, RSP T Fers e Wi ST &1 31T Ugel! 91d d1 I8
2 5 o yeTER 2, S9% g 39 31, Tferamic $I, ¥ < & ST Bl THAd 841 a1y,
CIfeh ITT YR A Y TSI, SHBT ARIDT a1 BT, I Hael 7 § qHera g b
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S TIBT AT AT S IET &, d8 [depal Tad aIdT gl g8 idl [depal & T ol
IIETATHE b HUR 3SR YR, BRT B b, Y& Db, STH-HIMI Dl BT gael &b foIg q1eg
fopa ST, # A € b I8 |El A1 §1 9 B Al Bl ey S € b el iR P
| USRI 81 V81 B, BT &I BR14 81 I8T 8, I §9P] Adald © [ 59 320 H {54l 1 ot
grelt dle &7 IVHR & f6 781 82 &7 <@ W2 € % UseHaIRal § anti-reservationists |
geR # d< AIARH $8F BT ART R ST 51 81 WY da AR Iofdl &, aAfb afe AR
intention I8 & f dg ‘TIFR'F[@~ ST <97 Y minority 2 ?fﬁ"'[%\", SECal SNIT S, anti-reservation 2
M R, AT HE H PO AN B 48 MY, SIR-HaR TR AR §6 MY AR 8 & b Sl
Scheduled castes & %I'Q reservation %, W—Cﬁ YH PX ﬁ, scheduled tribes & ﬁvl'(’ S
reservation%,Www,ﬁwf@iﬁfﬁ?sﬂéﬂﬁ@’ﬂwg,ﬁm%%ﬁ
IR-fEg €, 7! <2 &1 ARRSAT e el =1feyl Al T AN AR 48 9 & - I 2
o5 IHP 3fEx 9 A, 1 oI, TSI ARI ART 9 SITG, offdh T UK Bl $9 TR Fb
ST =R ? B Sicel! St &1 W90 gAe] 9gd G g5 59 S fHET g% @) fan, @
SiM SGfSRIY W ey M1 Tep, R o B T o e Sv7e YeeraR 81 geerar €
IR ¥ qRe e aifew sdifery #§9 I9 39 @e1 o1, 1! &M g, g6 el b
YR $I 5Tg # HURT 2, TS 2, TAFY ST ¢ WISt @ HRI| 94 & MUT BT HG TRBR
BT FURT 81 Y, WRBR B FURT | S B I, TE ABL § BT B, I ATGH ST&i B
B, TEt B, o= 7 HR, A 5 § B B, qIhlerd B ol ghleld B, “Uh ARh Th
AfehT BIs 39H! A1 & oY TIR 1 EFT1 I8 T16T A1ed fdedH T |iae g1 9167 dreq
3fdSPHR BT il WAL B, 89 I AAH b SR & 918X A1 ST <311 3{TqP! AT 78l & P
9 QU A Sl U BRE b AN 8, S dPhdS FAIS $ AN 8, Sl gledd Al 8, Sl
AIEARET & AT &, d 39 ATl A A8 Y 41 & MR 3 3f< el b il Ih 7 H AT Y
2l 89 |FN &l IR-9R {9 S8 ¥ CAllBE AT § fb 9rgar Sil, 39 H&d © b 3
downtrodden @Il & T &, UE AT &1 81 87 Bl BIg MEH! 46 PY AR RTAZA Bl &H
BHRAT AT, AT AT I RO Bl TS BIA <31, R WRBR 59 AHA H gD SITYHT?
yiferamic o1 Ue RReH §, TR I81 parliamentary democracy &1 SAIT T Aol SRR I8+
AIfETI AT ATRIE BTG, I &7 0 Fa1 {5 &9 At 1 ff 9.1 & gavie J s fean
o1, oIS I8 T Tl & URac &7 o7 iR < 95 TS| MY FHerch I HT ol fey, d
I social activist &, I78I7 22 ARG B fwg’ # foran 81 S foran & &b v se<ied i 4
WW%,WNaxaliteMovement%ﬁ%,ﬂgmfﬁwaﬁﬁ?ﬂ:ﬁﬁQWWW%
3R TP AT HUR I 377 &1 & AN DI Sb b (oTQ| SAMY IR AT Jer=#H31 BT g89H
R T8 §, a1 TETTHA Pl RIY, 3R SRR o1 g1 18 €, 1 SYfSRI 1 IR,
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S IR AN S AR 1 BIs IMART 81 51 ofiex 3t & ffarsiier 1 ®e & Hifsar & dax,
TSR F AP FIP HIR SHell ISTS 1 & 2, A1 39 b § FaP! ST A1Vl I8
SANHUTS RITE? T SHH DI WA F 2T 4 MY? FIT THH DIg HUR A T AT I8 T
HHART T | BHART B o BT B SN2 S 20 TR AT Al 811, I Bl | 212 T8t faeedt
léIisféﬁx\*l Waﬁcorruption g7 aﬁﬁw corruption Tl ®1 981 20 Vigilance Officers g, \_rﬁsﬁ
@ T2 T TR I8 ofl Riked &, 59 RIRed &1 95 @l IR ot a1fRy oik S Rvew &
TEd BM ST AV M 89 AR ot 81 St 49 32 &, H 95 & Wolla i & a1 Hel
TR § % dIc &1 15T Aded “BIC BT ST BIAT 1 3N SN ISes RS & AN &, TS
FATIS & AT &, AGANRC! b AN 2, I ey FHT H, T8 FHT 3 HIRT F=T H 31 72 &1 $99 B
Fﬁﬁ%ﬁ’c’ﬁﬂéﬁ@%ﬁ?ﬂgﬁm?ﬁ,ﬁW%WWcapturemlm
Wﬁwzﬁ@ﬁwsﬁ'\’?ﬁgextra, super, ultra power wsﬁ,ﬁ@ﬁawaﬁwwﬁm
ST 3R el 7 Al [T g, T 197 FHT 24T 3R $ & X AT b IR g8 AbT o
T, <1 ST 3T 984 81 gR1 81 dTell 81 SATeTY § MUY Bl AT, IR, R U 9gd 3

R Bl
Syqutene (3. N9 $RE) : IRIae S, maet T F S 2
A} I URIaTE : IR, § @ B @ (I

37t 37ell AR IRY ([A8R) : ¥R, A Sl 8 2 & b AZANRS] &b AT e §U &, T8 §74
fPa- BBT? ...(HaE ). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): | didn’t stop him.

i} 3rett 3FaR AN : IR $ RIATE I STl 81 IET 7, ATSAIRS] & ol P TqTef
Bl ...(gasH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please, please. 31T 33T
7t AR 9IIAT : SRR AISAIRT] & AT SX §U 81 8, Al ..(FaLm). .
3ft 3relt IFaR SRIRY : S ©F 3 o 31U dIe o a7t Tl 21 ..(aem)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please sit down.

it T graTE : S 21 M9 7 BTG .. (). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please don'’t disturb.
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Y IS ITaT 9], § S 9709 o dT 1 AIAIRE & ST S gU T8 8, ARARS &
SR 984 bold Bl ...(EE)... 319 IfST, 379 T W B 771 I8 89 8l &8 I8 &, I8 F A
g, ST ARSTE & SN €, IR & AR | B8 Y8 §] AT AIP] T © b J X gy 78 ©,
(I

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please sit down.

ot YEfeT grEE ;- 39T 89 I8 her daredl fb S ff AT 8, 98 parliamentary
democracy % through z‘r, gIferamie & through 2l Wﬁ‘;"cﬁ’ﬁﬂﬁ, WWW@‘I@T,
Ifce 3R W 980 9 ArhuTe [IE—Ie AT 3R M9 UTgdT AN B invite HXI1, AT 80 AR T
ST &1 3T 3R 7BV R b Hae H PHeT T, LT 1 P Hag H Bl T, 3R 41 a8 AR
AT €1 FeP IR = & AU parliamentary forum &, T& Standing Committee &, SHd U1
SIRIEHRY

311 9 # U q1d el aTg (S ofiex 3ift & 3fuIsiier g4 o781 dlend ©, SfEgarerdl

ATed 95 3BT el ©, olfp SFEgaTerdl |IEd, 579 MY faeell & BIATIcRS BT ATHA ST
g, T4 3119 g 1Y, BRATVN BT AT IO[ &, Al HUAT [I8R & Y@ 3 1, R 67
EOIR BRIS BT TR §aNT &....(FALT)... BIADA H ST TR BTl © ...(FALH)... § TH I
&1 ..(TALM)... 7 B0 1 19 T&1 of I8T 1 89 70 a1 WH PR 3B ©, 89 (5] Bl T
TE o T2 ...(AAYT).... 8 fohel 1 A el 1 32 E ...( B EY)...

JuRATEAE (. W51 FRIA) : 999 81 T, @A .. (FaIH)...

3} AT IRIE : <78 IRT EICTel 81, & H1 BT 919 37T & ...(JIH).... TR &b AN
S HIeTel &, 396 HUR W e d1feq| 9gd-984d g=IaTa|

it IS wRTe R (AER) : Ise™R & A1et # 31l IMfdelrs Sit 51 $B a1d dal, J qRd
T8 TR < ATl T, Tifeh] I8 ST XR &1 3ATST d S8 YCER $1 i 81 T8l & 3R qad S1aT
S el TS &, g8 RASITS $ HUR 81 IS 51 92 A fIER U1 U8l Ua ¥ &, O tHuey
HS Pl TH [HaT Bl

T AT & : Y8BT 66,000 RIS BT ST W1 3T I

it e g [9E - ol S9e IR H W 91 €, 9 AT GA AT ..(FFEH).... I8
IEal T &, FOra TAYAY s &l @ a1 21 311 I8 i 3@ oiforg i it vadt e 2, i
1993 H I8 Ugll aR oY fhar 11 o, T4 IqPT THULS RT A7 I9 GHY 739 e
THSHE & d1e 519 YT Pl uTad 1 778 A1 A1l Bl I8 S o b =<l S faebrey g1 394
YT AN BT AT T IS T context H 23 faRR, 1993 B I THI & JLFH Sff o
0T &1 3R faawR, 1993 | Tdl ths 1 oI fam
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31 9 GTed 9 SRA S a1 T the PRSI 7 39 91 Y foh SRR
H Pel W1 Ig forar g 81 % 1 gadl &, 91 9 B2 A1 Executive BT BH BR Al 87 8F AN
W1 BTH B4 AT BIT &, clich=T 31T AT BIH of I8 & Executive B 31T Sl Wi RepHS R I8
2, 98 IR &1 TX discretion TR 71 39 R ol 81 % I8f & a8 9% F$d a1 <1 9y, Siafs
T & AN DI $TBT Bel AR TS a9 HF W 81 Al 8| SHITT TS ST Thiv 7, O 31T 1993
& 918 I AN B, IHD IR H SIRT 31T I7ai AR AR H S BR Id1 R A11¢1 §H AR b I 3,
a1l & IR H AT TR WRARM &, A9 $9 A1 AT 7 qM, b IGH 9gd g1 I
MPLADS T 12005 & Tt 7 9 R fopam o fob 50 o fovam simei e 10 fesgws, 2003
BT RapTs Fraret iy, 9 g AT Ja=eE Sft offex 8ift srisie I @ik a9 3=
g1 o7 fob 39U WA B 7 AMRTI Afh=T 31T Tb WY 37T A ¥ 39 A o1 fopar =gt 7, afeep
U I HRIS A Ui PRIS PR (&A1 TRAT B

19 fI8R WRAR 7 b5 ARER Bl forar fob g9+ 31U+ I8 IR 39 FHIW HR {31 7, 31y Y
3T Tt the AW HRY, T4 I el 147 {6 T2, 89 30 A & BN afen 3T 3
FRATSYI I W I8 9 72 8 5 308 R & R B | Pls T T8 8l 2, 3T TH A BT
e gie 34 2 ...(caaem)...

il frga ST~ (fRHTeret ueen) : 39 U1 el B

it IFTEs T R 89 81 B ©, g9 Al 14 T WY ET © (ag)... Ugel 31T g
Y ..(TEEH)... T8l 31T G SIS ... (GLT)...

T AT e : 3T YRR W e
N IS gTe (T : I8 YR 81 A1 8, Sifery A1 § ST a1 R8T gl ..(FaHH)...
Scht fIga STgR : 319 I8 F1 91l 72 2. (FAIH)....

2t e ve e yeTeaR R €l A1 did [87 g1 9 SIRT U1 HRY 6 ufedrs i b
R B...(FIYM)... 99 a8} SHx Y Gl {6 dfecrds a1 &g &) 7, q9 MY T
(FAIF)... 3 H I b T H AT AT, USl AT YA IioTg 3R G- @1 & Ry
..(TAGT).... T81 B YOI b 31T I8T MPLADS BT 91 8Tl &2 S NN o el [ e d
g 3781 81 11 {3 3T THUAY s WeH DR (Tl

TEIgy, TG ths B BTeld Ig & b onft et vadl a1y 9, agi & fifger 94 et 3k
TS24 Pel b B Ui RGBT BART 9 & {10 foan wvl S=i+ el fF die 8, 50,000
BT < ST SBIM 50,000 BUIT SDT < AT 519 I S99 b o b oIV 7Y, 91 S| U
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ARG BT I AT 3R H8T b MU= 50,000 HUAT AT B4 AT AT 3R 50,000 TIAT &Y 3BT AR
TIB T, TP 91 379 B B Bl STexd T 8

SR MY gfeetar 3§ STHR Tad1 ST, FAMS NI T8 FHS 72 § [ Tl s F ST a7
T 81 I8T 81 3ATY SIRT YT BITTY| 51 I 3 &1 bRAT T8, S0 MY BRI [ bRl & 1 d 4T
S AN BRIGI 3R] I8 ARG 2 b a8k vl ofs WbIH & aN 4, 89 SH-uiaeRl & aw 4
g TWRIE gAY 99 BT &, ST PHUT Hb 54 FATK HITOTY| ST9 T 39 T S Al 98
3BT HAST ST q1ER Sl @l faR1e & 2 €, 9 99 foh Ry Y Iomifaes o €, 9 @i
TS IR ¢ 6 390 9EIa AR @1yl gAY o1 S WHI SR BT |HY N T B, N
3TERATSST A ATy, 31T I8 WY 5 1993 I ggel @ fRf off

H 3fae! g1 S, 9 FHY § WY Tl 7 SIed g3l HRaT A1, SH FHI & THUIST F Il R
ST fob SIRRSIY @l Taf=iT a1t # a1l wpig UHdl B 32T 3 Ui gielt 21 1993 & a1
BT 1§72 T2 IR 379D S Y AYHR <, 319 51 AR S 9, oaes! g8l W v a1 off|
T faURT & 1T 3T SR &, ifeh=T 31T Pis 121 STl 319 I8 1 2] Sxe1? 3y fohaap!
SR e & 3R B9 -1 B Aolde PR & ? SAIAY, IATID! $AS I8 95 @RI §s o1 TR
MY 3 FHI B 271, -- 3T fIB8R § SR < <fif7| a8l ufsere # s<) 3ee image T+ &
SR e § {5 6189, TH.UA.T. A18d & Sl 999 9 I1 Sl S5 SHaR 9, 374 IP! $B e
T gfcds & AT 3 981 UH.UA. Y. B W o, T1 I 718l forar 81 &9 3 v, ST
T corpus B ..(IdYT)....

it T Futea Ied (ER) : fBR 4 ¥R @& 8 @17 .. (@auH)... AL 3R
.71, e T I I ...(IIEM)...

37 GR1.U9. ITEaordT : & 81 AT 81 ...(FaIM)...

Y v we R 9.0 hs 981 @ BT B L(Fa™)... TH.G. e J I8 U
BRAT ... (FAGH)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Sit down. ...(Interruptions)... Sit down.
...(Interruptions )... What is this? ...(Interruptions)... This is not a market place.

...(Interruptions)... Don’t do like this. ... (Interruptions)...

Y ey R H S 91d IR 371 @ §) L (FAUM).... 3TTP SR Sl el 36 & B,
(TALT)... ATTH HUR Sl I7Tell IS 8T 8, I W § 41ed 8T §l...(FauT)....

SuwTeast (. N FRIF) : 9y, 93T ..(aem)... 3 < Sy .. (ragm). .
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it IF FUTA ATGT : TBI BT IEEAR T &l TI1? ...(FUM)... 67 TAR HRIS $IY Bl
gIeTel ... (TaEM). .

Igqureae (3. V9. FRIF) : I y491E (8 SN, 3TYHT STSH 3R 81 11 81 379 3779
I3V ...(aem)... A yTE (98 Sft, 319 39 FHI ST ... (). .

i} 37l 3FaR IR ; 3T YR B d1d PR 8 Bl ...(HIH)...

IuareAs (. LS. PRI ¢ srell aR Sfl, oy AUl L.(@UM)... You please

conclude. ...(Interruptions)...

it as gare g onfl dieTel & IR # .(aum)... "l & R H 989 S 7
BHY A1E H T8 PR SNSTQI| ..(FFEH).... 3119 UR Al °GICTel BT JHeHT gl I8T 2| ...(qLTH)..
3MMIh HUR Al JhaHT T &1 &l...(FIET). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Ramkripal Yadav, please sit down

...(~Interruptions ... Shri Ali Anwar, please sit down ... (Interruptions)...

2 ITas gae g : Y W gdhaHr T & Bl . (FAYM)... TR ISl Bl Jhadl g
RET B ...(FALM)...

THE VICE-CHAIRMAN (PROF. P.J. KURlEN): Sit down. ...(/nterrupz‘/ons)... What is this?
...(Interruptions)... This is not a market place. ...(Interruptions)... Don’t do like this.

...(Interruptions)...

A IrEs T (e - § YRER W Al R8T g, MU Sl AT §H G D DI
BT 39 Y T & IRF

IqFUTHET (W) . g?ﬁ?ﬂ) : Ryg <Y, o9 B: ﬁﬂw il U1 You conclude please.

2 ITEE T9Te R« W), WR1 I8 GIId € b 8 N SIS 59 a1 Bl Webed of (b 8H
MPLADS &1 FHT&T BT, FTR1 89 @Ml @l Sil 3991 dfeetah # @RTE § ©, 98 e 9 restore &
FP | et oft TRE W I8 Hd WY % omaes et W foredt foret # o 721 8, 981 fdegdd o
BT 81 ... B EY)... ALY, BH A DI 39 91 BT Fbeq o1 ATRT| SHY Ufeerd H AR
THT 3T g

IuareAs (M. dLS. PRI 0 3@ MY W HINT You please conclude.

...(Interruptions)...
it s wTe e W), 9 UF 91 IR FE B (aH).
3ft &. ). TroTT (HUITCH) : T HI-B-HF UGB 87 ...(FAHH)...

Y IrrEs wwTe fe : § 97 T8 37 J@ g P w9 W @ 2 € L@@, # public
perception Eﬁéﬂﬁﬁﬁﬂ?ﬂ_ﬁl ...(AdYT)....
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Don’t disturb. ...(Interruptions)... Why are

you disturbing? ... (Interruptions)... It is only his view. ...(Interruptions)... It is only his view.

it I7Es yTe R § I 81 91 81 § 6 99 IRy w1 ke §1 7 41 public perception @t
EISIEEE %I qfeeTd § T perception Bl ...(@ALM)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Mr. Ramachandra, your time is over.

...(Interruptions)... Please sit down. ... (Interruptions)...
N s yare fe: 31 B, )1 H 98 I g g=ETe |

THE VICE-CHAIRMAN (F’ROF. P. J. KURIEN): Now, Shri T.M. Selvaganapathi.
...(Interruptions)... 39 ST ...(FGYT)... 3T T S S ....(FILH). .

it I FuTe AT : TE. G AR S1LTH. 1 o1 U9 forg gifkew aRd €7 ...(aum)... I8
LY ...(FAYU)...

At Irerg vaTe e 98 oS S AT 82 . (aum ). .

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Shri T.M. Selvaganapathi, are you here?

...(Interruptions)...

it M FUTA T18d : F 9gd $B diel I AT Y29 I SIS ..(FAYH)... H 98d $B
I SN ...(FALT).... 3119 T A ? ...(FALTH)... B 3MTh IR H 98 $B S 6

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Shri T.M. Selvaganapathi, you please

speak.

SHRI T.M. SELVAGANAPATHI (Tamil Nadu): Hon. Vice-Chairman, Sir, at the outset, |
would like to thank the hon. Members of this august House for agreeing to take up the vexed
issue of Sri Lankan Tamils tomorrow which we have been pressing for discussion for almost a
month. The land of Lord Buddha has been converted into a slaughter house of human beings.
Lakhs and lakhs of Tamil women have been rendered widows. That was the reason why we have
been agitated and made a walk-out. | thank the House for agreeing to take up the issue

tomorrow.

Now, | come to the core issue of discussion today. Sir, this august House is not deliberating
the issue of corruption for the first time. We have been deliberating this issue right from the
inception of this Parliament which is the temple of democracy. It has been going on and on. The
public perception and mood of the public today is diverted against the politicians. There is large-
scale loot in the bureaucracy right from the beginning of the career to the retirement of the

official. Corruption is there at the political level. Judiciary is also not spared. The corporate world
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and even the media are not exceptions to it. We are not discussing the NGOs. Under the garb of
public service, they have been amassing crores and crores of rupees from the foreign hands. Are
we discussing foreign funding to NGOs? We hear information that Lehman Brothers from
America are funding the institutions here. There are also the names Walmart from America,
Coca-Cola and even the Indian corporates, in order to knock out the structure of our
democracy, people have been funded today. Sir, why is it occurring? It is occurring because the
overall confidence in the establishment is shaken today. We, the political parties, are divided.
We throw mud on each other. That is what the House is witnessing today. Once we are divided,
we all know that the very structure of democracy, the foundation of our institutions, is knocked
down. Today, some people have gone to the extent of questioning the supremacy of this
Parliament which is the law-making authority. What we see outside today is that every Tom,
Dick and Harry is questioning the very basic structure of our democracy. Sir, it is an irony, and
also a fact, that whoever comes to power in this country, whether at the Centre or in the States,
there is only one agenda in their mind, that is, to target the opposition party and other political
parties; be it SP, be it BSP, be it RJD, be it DMK. This is a coalition era wherein the regional
parties are arm-twisted by big brotherly attitude. This is what we have been witnessing years
after years. Once you weaken the regional party, you weaken the democracy. Sir, today, the
politicians are projected as the only evil doers and sinners. Sir, we cannot ignore the public
mood on this issue of corruption. It is in a boiling situation. That is the reason why a handful of
failed bureaucrats and police officers have hijacked the mood of the public. It is we who had to
garner the issue and set the house in order, but we failed. We should admit that and we should
wake up to the situation today. Therefore, we have taken up this discussion today. Sir, we have
to rise to the occasion. It is unfortunate that the house of hon. Prime Minister of this country, Dr.
Manmohan Singh, who is known for his probity in public life, has been targeted, and houses of
some of the MPs have also been targeted. Who is responsible for this? Who is behind this ? Who
is instigating these people? | am surprised to note that none of our leaders have condemned this
dastardly act. Even the Prime Minister’s house was targeted. | fail to see why no one even from
the Treasury Benches took up this issue. It is because we want to score some political
advantage. This is where our fault lies. Unless we are united, we cannot fight this menace. This
is my humble submission. Sir, today, some of the hon. Members were referring to 2G,
questioning the first-come-first-serve policy of the Government. Sir, there is something, which |

would like to remind the respected and learned Members who raised this issue. Who adopted
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this policy ? Who gave up the policy of auction of allotment of spectrum? Where did it emanate
from and in whose regime? Is it not a fact that this started way back in 2000 when the auction
was given up with the slogan that the public welfare is paramount to the revenue generation?
The revenue generation was not important for the Government. Therefore, this change of policy,
which was accepted by the Cabinet, was followed continuously for ten long years, and, we are
to be blamed for all that! This is one issue on which we have been targeted. Sir, unless the guilt

is proved in any case. ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. ...(Interruptions)

SHRI T.M. SELVAGANAPATHI: Sir, unless the guilt is proved, the presumption of
innocence prevails. (Interruptions) We strongly believe ... (Interruptions)... One more minute,

Sir. (Interruptions ) Justice will prevail ultimately.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The time is over. ...(Interruptions )

SHRI T.M. SELVAGANAPATHI: Sir, here, | would like to make a point. Sir, the media in this
country is playing havoc on the politicians. They file the FIR, they conduct the trial, and, they
pass the judgement. It is because of the presumption created by the media the innocents are

targeted.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

SHRI T.M. SELVAGANAPATHI: The victim of such target is our hon. Member of Parliament,
who was sitting in this House, from our Party, ...(Time-bell rings)... where even the CBI of this

country has been taken for a ride.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): No, no. Please.

SHRI T.M. SELVAGANAPATHI: If there is a casual observation by the court, they get

scared and implicate people without evidence.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please. The time is over.

SHRI T.M. SELVAGANAPATHI: What is the evidence cited? Sir, it is pending in the court.
Sir, justice will prevail. They say because the hon. Member was shown in a

TV...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please.

SHRI  T.M.  SELVAGANAPATHI:  Continuously, she has been targeted.

...(Interruptions )

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have made your point. Please sit down.

....(Interruptions)....
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SHRI T.M. SELVAGANAPATHI: Is it the evidence on which... (Interruptions )

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Time is over. Please sit down.
....(Interruptions)

SHRI T.M. SELVAGANAPATHI: Sir, coming to the Lokpal Bill... (Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You have already taken more time.

...(Interruptions)

SHRI T.M. SELVAGANAPATHI: Sir, one more minute please. ....(Interruptions)... Sir, it is
on the Lokpal Bill. The Party Leaders have already gone for the All-Party Meeting.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please conclude. ...(Interruptions)

SHRI T.M. SELVAGANAPATHI: Sir, what have we been discussing? We are not discussing
the Lokpal Bill. The issue is that this is not the end of the tunnel. We need a strong Lokpal. Our
Party’s considered stand is, and, our leader has made it clear, that the Prime Minister has to be
included. ...(Time bell rings)... What is the reason that the Chief Ministers of the States are
included? It is because our leader knows that we will be targeted on the score just because the
Prime Minister is not included. That is what is happening today. They are targeting the Prime

Minister...(Interruptions )...We should have taken this step earlier. ....(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. That is all. ...(Interruptions)..

Please.

SHRI T.M. SELVAGANAPATHI: The funding of elections, and, all that has to be taken into

consideration. We need to have a holistic approach. ...(/m‘errupt/'ons)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) ¢ Okay. You have made your point. Next

speaker.

SHRI T.M. SELVAGANAPATHI: It is a complex issue, and, the mood of the public must be
understood. Law should be carried forward to see that this menace is put to an end. Thank you

very much.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, hon. Commerce Minister, Shri Anand

Sharma would like to intervene.

THE MINISTER OF COMMERCE AND INDUSTRY AND THE MINISTER OF TEXTILES (SHRI
ANAND SHARI\/IA): Thank you, Mr. Vice-Chairman. Sir, the issue which the House is discussing

is agitating the minds of our people, the Members of the Parliament, the Members of the public,
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and people from different vocations, whether in the National Capital or any other States. There
has been an informed debate, a reasoned debate, second in the last few days that the nation is
witnessing, wherein the Members of the Parliament addressing issues which are of concern to

the entire country.

A few days ago, this august House had a debate, which had ensured that the pristine glory
of the Rajya Sabha, which has been respected for its debates and discussions, was restored in
the minds of the people, particularly, at a time when there has been, by default or design, a
campaign to malign, to denigrate the institutions, which have been assiduously built by the
people of this country after the Independence. And, each institution is being questioned in one
manner or the other. So, we have to bear in mind that the backdrop which has been referred to
by the Leader of the Opposition, | was listening very attentively to him, and also by Shri Sitaram
Yechury, the backdrop in the immediate context of the agitation but overall the issue as such. It
is true that there is a need to further improve upon the institutional framework to set up a Lokpal
which is strong. But merely setting up of an institution perhaps may not be an answer to all the
problems. There is no denial, nor can there be any justification that this should be delayed. But,
at the same time, there are processes and procedures which the Leader of the Opposition had
referred to, which the Parliament has to follow. It is not a question of which draft. We know
about the processes. It is important for everyone to remember particularly for those who are
participating in this discourse which is becoming loud and shrill. | would like to say that the
process as such has to be inclusive and democratic. The process has to be fair. India is a
country of 1.2 billion people, multi-lingual, multi-religious people. It has richness of its diversity.
In a democracy, which the founding fathers of the Indian Republic gave to us after a long
struggle for India’s independence, their collective wisdom is reflected in the Constitution which is
supreme. Let there be no doubt or debate on that. It is the supremacy of the Constitution which
deserves to be honoured and protected. That is why this House has a responsibility. The
Constitution was given to us, after debates spreading over more than two years, by the Drafting
Committee which was chaired by none other than Dr. Bhimrao Ambedkar, Babasaheb
Ambedkar. At that time, we had stalwarts; we had leaders like Jawaharlal Nehru, Maulana Azad,
Sardar Patel. But they had an inclusive process of the framing of the Constitution. It is very easy
to fault institutions but we cannot fault the wisdom and the great minds who had given this to us.
But, at the same time, | would like to share this. We all were born, many of us of my generation
privileged to be born in a free India, a country which could take its decisions, make its choices.

Only our forbears knew what it was without that freedom. When we make these decisions, we
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also have to bear in mind that there is a responsibility. The Constitution has given us rights, the
Fundamental Rights enshrined in the Constitution, Right to Expression, Right to Life, Right to
Reputation, Right to Equality, Equality before Law, all these are rights which are protected by
institutions in the fine balance and separation of powers which our Constitution has ensured. But
no rights, to my mind, come without a sense of responsibility. If we have certain privileges and
rights, if every citizen has entitlements, there is also a paramount responsibility towards the
Republic of India to protect its dignity, to protect this country’s honour. We have seen in recent
months and years — and what is happening is not something new — that the projection of the

shrill discourse is as if India is a country where only scams and scandals take place.

Sir, | would like to say that people have that right. We respect that right. We have been in
opposition; we are in Government. We have been in Parliament; and we have been out of it. This
is the beauty and strength of democracy. Those who are sitting on the other side, my esteemed
friends, including the Leader of the Opposition who initiated this discussion, have been on the
Treasury Benches as Ministers of the Cabinet of the Republic of India. Therefore, we have to
have an atmosphere, we must work together to build an atmosphere where we can talk to each

other, where we can speak together when it comes to national interest.

Sir, | believe that dissent is a democratic right. We talk of the right to dissent. But it also
brings some responsibility that is to listen to others who have differing viewpoints. On this
particular issue, a number of suggestions have come. There is a draft which the Government has
submitted. There is another draft of Jan Lokpal Bill which Shri Anna Hazare and his committee
have prepared. There is another draft by another noted and much respected activist in this
country who has also dedicated her life to causes which are close to the people’s heart,
particularly those who are oppressed and who need empowerment. | am talking of Aruna Roy
and her draft. It is this institution in which the sovereignty of the people of India is vested and
which will consider everything and then come to a conclusion of giving the country a strong

Lokpal Bill.

Sir, | agree with what was said by the Leader of the Opposition that there is angst; it is
manifestation of public anger. It is not something which has happened overnight. It is not a new
virus which has spread. It has been there and it is a matter of concern and shame too whether in
India or in other countries of the world. | am not concerned about what ranking we have. | am
not concerned whether it is 87th or 85th or whether 85 other countries are above us. The issue is
that we should give to our people an environment which is free of this cancer of corruption. That

is what the Prime Minister’'s commitment has been.
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Everybody has talked about the Prime Minister and | am not getting into merits or demerits
of it. The fact is that the Prime Minister did say it and what was discussed in the Cabinet is in
public domain. But this issue is now in the domain of the Standing Committee and it should
address that. Just to correct one misperception, whether the Prime Minister of the country or the
Ministers are immune, the answer is a firm ‘no.” There are due processes. Every member of the
Government is covered under the Prevention of Corruption Act. So for those who think that in
our country we don’t have laws and institutions to take action against acts of commission and

omission, | am afraid there are many.

I would like to mention one thing that how this issue is as such and it is manifested in which
manner. This is the daily interface which a citizen has whether in a village, or in a muffasi/ town,
or in a metropolis with what he or she perceives to be the Government whether it is a revenue
official, or a tehsildar, or a patwari, or a tax inspector, or it is the administration, or whether it is
the justice system. That is where the common man feels that there has to be action at every
level. It is not only corruption in high places. Corruption in high places has to be acted upon.
And it’s being acted upon in the past also and even now. But, it is that corruption which is
hurting the common man, which is hurting the citizens. It is also the institutions, the
implementation. We have every law in the book to refer to, provided there is implementation.
Today, fingers are being pointed, questions are being raised whether it is about the judiciary or
what was referred to the other day and today by the Leader of Opposition and other colleagues

in this House. References have also been made to the media.

Now, these are important institutions. They are three pillars and media is the fourth pillar
when it comes to the functioning of the constitutional democracy. Now, each of the pillars has to
be strengthened. If there is a need of repair, there should be repair. But, this House, when we
talk of the country, cannot be strong with any of these pillars getting corroded. To say that one is
better and that in one section corruption is tolerable and it should be excluded and the other
should not be, that may not be a fair comment. These are noble professions which inform
people, which empower people. The legal profession is meant to ensure that justice is given to

the people.

Now, over the years, like it has happened in various other spheres, it is the greed and
commercialisation which has corroded the systems, the noble professions. And we leave to
them as to how to improve, how to correct. There is many a suggestion which have been made
that who should be within the ambit of the Lokpal. | feel every one. Why should we leave out any
sector which contributes either to formation of capital or is a business activity where there are

private holdings, where commercial services are rendered, where funds are received or funds
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are dispersed? Yesterday, some colleagues were talking to me in the corridor that there are
suggestions that we should keep out NGOs, we should keep out corporate houses and we
should keep out the media. Of course, the Parliament, as an institution, has to take a view. If
this issue has to be addressed, this entitlement to be excluded must not be asked for, nor
claimed and nor given to anyone. | am not going to refer to any names or issues which have
been raised here. It’s true that when any scam takes place, particularly in which fingers are
raised in the direction of the Government or individuals, it does cause both anger and disgust
and we should not, therefore, be selective. Yes, today, there is anger. If there were
Commonwealth Games allegations or alleged 2G scam, we cannot prejudge matters which are
sub judice. We leave it to the judiciary. But, one thing India must make clear as we are
discussing this is that we are a country in which due processes of law exist and they are
effectively implemented. If there are corporate frauds, action has been taken. My mind goes to
many corporate scams and frauds in the world. Major corporates and multinationals went down
overnight; employees were not saved. | will not name and shame the country or the
multinational, but, there was one which came to India also — the Enron. When the entire deal
was signed, when this Parliament was debating a vote of confidence, Enron collapsed. Its
employees were not paid; its executives were humiliated. In India, recently, Satyam scam took
place. The Government intervened. It was this very Prime Minister, this very Government. Those
who were alleged perpetrators are in prison. An independent Board of Directors was put in
place; and in a transparent manner the company has changed hands. More than 40,000 jobs
were saved. Satyam became Satyam Mahindra. | am just giving this as an illustration that if there
is an act of commission and omission, there is action also. When people saw in the age of
electronic media with their own eyes that somebody was caught during a sting operation they
were disgusted. But both the Houses of Parliament rose to the challenge, took action to ensure
that the dignity and the majesty of these institutions were protected. Similarly, when there are
images of political leaders, heads of political parties taking money, it does not send a good
message. There is a long list of what happened. There were references to black money. There
were references earlier also. Honourable Members of this House may kindly recall when there
were allegations about a new route, Mauritius was adopted for money laundering, we were then
on the other side of the House, a big debate took place. We also know how this country was
disgusted when there was a grand clearance sale of many of the assets of the country. We also
know that our soldiers fought very bravely. Subsequently there was deficiency in the purchase of

the armaments; and also in the purchase of weapons for the marchers. But | am not getting into
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that discourse because today this House has once again demonstrated that the Parliament can
rise, can have a debate which cuts across party lines on issues which concern our people.
Therefore, this discourse must be national. There cannot be a partisan discourse to address this
challenge. We have to come together. This is our country. This is not one India which belongs to
the Indian National Congress or the UPA and another India which belongs to my friend, Sitaram
Yechury’s party or Ahluwaliaji’s party. This belongs to all of us. This country’s image is the image
of all our people. If the image is tarnished, if an impression is created that this Republic does not
have institutions to address the cancer of corruption, after 63 years of India’s independence, we
do not have the rule of law, | do not accept it. | hope my fellow colleagues here from all the
parties would strongly condemn any attempt to lower the dignity of this country, the sovereignty
of the Parliament and the Constitution of the Indian Republic. We should also not allow, with all
respect to the people who have a fundamental right to protest, to dissent, to question, to
debate, attempts to replace democracy by lynch mob. It is not a comforting thought when we
see on T.V., when we read in the newspapers; the time has come for students to hit the streets.
These are our children, school children, college students.... Those who are sitting, whether in
administration, whether in Judiciary, whether in State Legislatures or in Parliament, also have
their families, their relations. They are also connected. After all, are we a part of that civil society
or not? Are we the citizens of India or not? The answer is ‘yes’. We are not excluded from that.
We must, therefore, remember that we, as representatives of the people, have the first duty
towards the people of India, but, at the same time, Members of Parliament, it won’t be right if a
call is given to gherao the Members of Parliament, to gherao them irrespective of who is an MP
and who is a Minister. Parliament listens. Parliament has to listen, in a democracy, to the
people. But, at the same time, it must be made clear that Parliament can take no dictation.
Parliament cannot take dictations. Even Government cannot dictate to Parliament even if a
Government has majority. We all have to bring important legislations together. That is why there
is a procedure which all of us are familiar with. The Bill is introduced; the first reading; it goes to
the Committee; the second reading; the final reading; even up to that stage, amendments can
take place. So, my urging would be, let this House collectively appeal to our people that we are
listening; we are concerned, and this Parliament will Act. Give us a strong Lokpal Bill
accommodating the views, the recommendations made by all; not an exclusive process, but an
inclusive process where all those who have worked and given their valuable inputs, feel that they
have been a part of the process; not that a large number feel that they have been excluded.

For each one of them, it is our duty to ensure that they get their fair share and what we do will
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4.00 pP.M.

resonate in this country and convey a strong message that India as a functioning, Constitutional
democracy has the strength and the resilience to address any crisis. And we should also tell our
people, our children and our citizens that there is no need to take a path which will undermine
Indian democracy and the Indian State; believe in the system; believe in the Constitution; we

have delivered; we shall deliver. Thank you, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much. Now, Shri Debabrata

Bandopadhyay.
DR. K.P. RAMALINGAM: Sir, it is his maiden speech.

SHRI D. BANDYOPADHYAY (West Bengal): Mr. Vice-Chairman, Sir, | crave your
indulgence to make my maiden speech. | was sworn in on 19th; Mr. Sitaram Yechury was also

sworn in on the 19th. But it is his second term, but mine is the first one.

Sir, | rise here to say: Support the nation’s mood and desire to have its Government,
governance and the society free of any corruption. All of us are tired of it. My point is, my party,
the All India Trinamool Congress, has already declared a war, a total war, against corruption.
Our leader, in Kolkata, has abolished, for the information of the House, all the discretionary
powers of all the Ministers that they have been traditionally enjoying for over the decades like —
granting quotas, land this, that and other. | mean, it has totally abolished them as a first step
that there should be transparency and accountability of what is happening in the Government.
Therefore, Sir, we are fully supporting it. And | am very happy to hear that, for the first time,
almost the entire House, irrespective of which party one belongs to, has come up with one voice
that we must fight corruption and eradicate it. It is a learning process for me. | am very delighted.
Mr. Vice-Chairman, Sir, there are levels of corruption. | am not going into the topology of
corruption. It will take time. But there are levels of corruption. The corruption at the level of
patwari is one thing and the corruption at the level of thanedar is another thing. But the
corruption at very high level, at the stratospheric level of 2G or something or like it, is completely
different. People of the country are more concerned with the cutting edge of the administration.
Therefore, the administration, the police, the revenue and the administrative machinery as well
as the other branches of the system required a reform. Putting one man against another is good.
It is necessary. Inspection is necessary. But in the bureaucracy the accountability of the lower

functionary is to the upper ones and the upper fellows always try to protect each other so that no
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blame comes to them. As a result, you have corruption in the thana or tehsil or other places, and
nobody cases out unless a scam breaks out. Therefore, what is required is that we must think
very properly and quietly on how to improve our system of administration to make it more
transparent and more accountable. The accountability of officers who exercise their authority on
common man is towards their senior officers and not to the common man. Can we devise a
system where the common man has a right to call in question for what he has done? That we
don’t have. That is the system which we must think of. Only having one Lokpal at the upper level

will not solve the problem at the lower level. That is what we must understand.

Secondly, there is the whole question of judiciary. | have great respect for the judiciary. The
well-known lawyer and hon. Leader of the Opposition, Mr. Arun Jaitley, has himself stated that
some amount of check at the lower level of the judiciary is there, but as you go up the checks
and balances vanish. So, we don’t know what happens there. Therefore, there has to be
another judicial reform, the National Judicial Commission or whatever it is. | am not going into it.
There has to be reform in the judicial system. Therefore, there has to be a reform in the
administrative system, in the judicial system and lastly in the electoral system through which all
of us are here and which system is today highly cost intensive. It is impossible for a man or a
woman without any means to fight any election either to the State Legislature or the Parliament.
It is impossible. Therefore, can we think of an electoral reform whereby the funds for meeting the
expenses would be given by the Election Commission to the parties for fighting the election and
one does not have to depend on the largesses of corporate houses or some sources unknown ?

This is why these three types of reforms are required.
| would next come to the main issue. ... (Interruptions)... Is my time over?
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No. You please continue.

SHRI D. BANDYOPADHYAY: The next question which has already been referred to is our
neo-liberal economic system. There is a spate of scams. There were scams earlier also. The
Mundra scam was there. The level of those scams is tiny — looking at it, these people would
laugh why Mundra scam happened — when compared to the volume of the scams that are
taking place now. It looks that all these scams are taking place because big money bags have
taken control somewhere. Somewhere they are controlling us. This has become more rampant
and more acute after the new economic liberal system came into being. There are good points in
it. From the inspector raj to a free economy is a great transition. But if this great transition

creates another problem for the economy it is very dangerous. | will just quote a small quotation
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from Abraham Lincoln. In 1864, Abraham Lincoln, the 16th President of the United States, wrote

a speech and | quote:

“| see in the near future a crisis approaching that unnerves me and causes me to tremble for
the safety of my country.... Corporations have been enthroned and an era of corruption in

high places will follow...”

“....and the money power of the country will endeavour to prolong the reign by working
upon the prejudices of the people until all wealth is aggregated in a few hands and the

Republic is destroyed.”

He spoke about it more than 150 years ago. What we are witnessing, Sir, is almost the
same as the prophetic statement that Abraham Lincoln made. Today we are having the same
problem. It is a problem of money power; controlling the levers of State power. How do we go
about it, | do not know. | only know this much that unfettered market economy requires to be

leashed; it has to be regulated. How you regulate it, | have no idea. But it has to be regulated.

My last point is, there are three-four versions of the Lokpal Bill. There is a Private Member’s
Lokpal Bill here; there is a Government Lokpal Bill in the Lok Sabha; there is the Jan Lokpal Bill
of Shri Anna Hazare and his team and then there is the Lokpal Bill of Shrimati Aruna Roy. Now
four Lokpal Bills are floating in the public domain. It is time, Sir, as as there is a consensus in the
House, that all these Bills and any other suggestion should be looked into properly and let us
make a Bill which takes out the best of all these drafts to make the Lokpal a really good
institution. But nothing should be done to undermine the very basis of our Constitution or the
very basis of the Parliamentary democracy. Everything has to be done within the confines of the
Parliamentary democracy. If anything happens outside, people have a right to shout and they
should shout. They have a right to shout and they will shout. But they have no right to destabilize
either the Parliament or any other institution of our country. Therefore, my Party will give all-out

support to any move for total eradication of corruption. Thank you.

it IR ot g F1ea (SR U=eD) : SUWIEE ST, 89 dNT IR R 9] 31 32 81 99
Y AR A Ao I 961 8, 3R 84 N1 41 1d U8l Sy, 99 I8 FER 984 BITT
7| 19 B9 ST 9gd 1, 9 YCTIR hddl Ucany, forT 3R JeT dd Wi 1 &9 AT dad Wl
9 o5 T=1 A T €1 IeTaR gferd, T ofR e IR I8 O o, Afe $9d 9gd-ded
3ITST A Al §AH! IUT H 37 718 81 BH AN I8 91 Al Hed © (b 98 IR fHel Bl Ireft T8l
SO AR, TAR ARNEHRT B IRE, FART TRAT B dR% Bl BT STTell IS B STHxd T8
2, AR 7T AR =1 S8 & TRAT Bl TR-AR (61 2, 89 AR B STch HUR |l ITell IS
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Y| S H Pls Wl TR §AT, TR AT P Hel b I W U Pl HRATS 81 gsl
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Sg-9gd I

£} I HUTA A : SUGHTEIE He IS, § 3ATqP U SHR @<h ST A18a gl fb o
I AT &1 Hedqul @i TR dler &I oAl & 81 7eIed, H I8 AT § b o R awr
YCTIR U ST IMEH FaTdl 81 1T & 3R 399 [T <9 3% 81 # g8 ff 7197 § % yemr
P THR QU b WA e8] 21 I8 THRT, I8 Hlee™ YR fA9[d &b TR IR 81 3R § qeiel g fb

360



W &% A &, 5781 BT F &A1 § yeE@R $Y ofdx uRacd gon 21 TS il 7Rl R <% &
9 R @1 g1 ©, B9 AN D! A8 A S B BIRT el R I8 §1 H I8 AT § P
TR forell U wRerm & 81 81 IER @ R S F 8 O H, B 68 W AT 7, FHIg
EINIEEERIE

# amexofiy 3111 &R Sft &7 g0 T Rl g, S5 Ui AR 79 H 9gd A6 2 A
IHT Sl TSI Il Y81 8, AR Sdg 8l X8 §, SAdT BRI I8 § [ T U1 FaTdl ofds =11
BN St 5 AN 3§ 31T &l Y% T 2, S 8% U & et &l §1 BT B F 38T =1 AR
I AT PR 2 & b Y BHR ATATS Pl St Bl B BR I8 &1 § I§ I A18 g 1P 377
QY TR R IS8T UR Y21 G111, YR <20 BT B4 2| $3H g9 U9 @l 8, 918 e 4 34
3R ST dTel WS Bl AT I 1R S+ dTel S Bl 37191 39 YHR B A1 fshue fdpar wam &
o FEA PR TSI 8, SIS &, Uifetfedhel qIeTst 8 1o 39 e 3 Al & faward ol
BT B DI B 1 & B

H8IeY, I8 Whd 3R Y8 YIM S 39T by ST I8 &, $9b AEH A AlbdiiNd
IERT &b AT FARN TS B DI PIRI BT S W&! 8, NIREH Bl 98 B DI BIRMET
DI ST T 81 H IE [ g b AT PRRIT Pl BIh¥ Bl IS 1fcIeb qrici qeb AT I

BT B GHT AT fHaT ST YT &1 BRI BY IR ¥, DY B SIS 8, oIfh ST T Hal
B 82

SO Y g1 ]I H 89 | Bl AT §, i1 et fafi= uifafead uidlhst & srisi €,
fafi=1 uifdfesra O & a1 €1 89 Th-gek & HUR Has SOl BI DIRM B
& B, ofPT 59 SHS FHTET § ST @ IR &1 o7 72 2 3t ot it 7=t 8y <& 7, A
A1 § fob [fTad dR R 9 v 59 ddy A [ €, Y@ 3 Sl 981 FHA1 89R ¥ 6
| Gl 81 AT B B Bis gredl § 6 399 gt el dfd oot Raf a7 © 4 e
BIY, T BIDN (AR &1 BR X8 &, BH hac] Uh-gax W Sl IoT T&d &1 Sl aa- g8
8 3R o RSy ST g8 &, S o0 3R D15 191 & o1 & Al wiferfede urdivt & o
LIRS

RISy, I8 a1 &1 vy 81 I8 diedife eaver fhdw auf & filed & Iust g1 §HAR]
S arferaris! Ried 7, BRT <11 Af9ene 8, 3o S¥ dfaem, S9 uiferimic iR i o2 Sery o
T B 99 W AN | 3IfIeard STHM B BIFRTT & 1 & 81 5 91+ fohae auf & 3raTed & a1
3R forat STE1-ST88 & 918 I8 Db &4 (Al 51 B8l ST & P s9R) S waenfie srawen
2, BRI 11 WfAe 2, a8 g1 &1 a9 Aordd S 21 39 <% B dldhds 999 A9d 2,
QAR 3TST I HUR F3 AXE b U8 MY Sff T2 21 IHD $HUR e &eh a1 i 81
2l AMpca Pl T8A-TEH BRI DI BRI Bl S & 81 T8 7S AR A AR b Ggar Hl
PIRTL &1 71 3ET & 1 F1Ead TR W I8 32 & fog g+ Eod 721 2

361



SHRT A<= B AT 172 TS TAR ADNND GRAT &b HUR il YIS MY ST
e §, Sl Iuferdi ISR 71 RET 8, B BH DI §R BRI BT HM P, 39 I W 84 R
BHRAT BN ...(FT &Y GeD)...

TS AT faet 317 R8T 81 I8 dArburel et MiTed iR W HASigd 81 3R Teb 36T Bl
T, 39 GG & [T Afh PI STASHANT o1 5| Afhd HIT $H BT P a1 I 8 TR Bl
BH 370 AT GR HR UG ? § G § o I8 Ueb 9gcl g7 \aTel 81 BI dl Ugel A &, alfde
ISP qavle BAR I8 A YR G 781 81 81 51 FRAR 379 RICEaRAY 81 T §1 579 T
BH YRTAR B WcH B BT B T8l BRI, 79 Tb TR I 5 < Bl Ao T8l [haT off
[, AR BT faward TE1 ST ST Fevelll STy &4 AT P 89 §aN & HUR el SO I
TES 37T 3R W BT T BN ...(FHT B G 3R BH T AN 0 MMT H FER PR B
uifafedma Rived 81, a1 IaIRAl & = 7 21, didds S S GagRa! 2, S9 GagRad! 8
EEIRKARING:CE C))

JURATEAE (1. W51 FRIA) : 37T FHTE BT

2} I PUA IET : BB DI AU MY H IR PR PI G- 81| I8 P&l S 8]
2...(FagM). ..
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57 XM PUT AT : § FHeIa § 6 317et FfTed ik iR S1evd 9 91d & & b Al s )
TS @I BRA B Sl BIFI B ST ST 2.1 3H masses BT I G BT TATT fbaT ST T
2 % Pad political parties & AT &1 ¥t &1 399 fHfPaa R W foma feam g, 59 forg
AT HRAT TS, 81 A1 I8 <21 & oIy o Hhel 81 2

$21 95 W] b W H MYH URT SMHR eh ST ATl g (P A0 JoI 59 Aol
ETHe IR et BT TaeR U™ fohan| a=aare |

SHRI M. RAMA JOIS (Karnataka): Mr. Vice-Chairman, Sir, thank you for giving me the
opportunity to speak on this very important subject. During Quit India Movement, Mahatma

Gandhi had given a slogan, P ?Tflﬁ'}f’, ‘do or die’. Now, after six decades of
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Independence, a situation has arisen that it has become necessary for the nation to wage a war

against corruption, to win or die.

Confining to the topic of corruption prevailing in our country after six decades of
Independence, the state of the nation is extremely perilous. The corruption tree is like an inverted
one whose roots are at the top of, the administration, and it has spread to the branches and
every part of the body politic. The common man is adversely affected in the matter of every one
of his requirements—food, education, employment, health, etc. In respect of all other day to
day requirements, and in respect of anything which he is entitled to by law, he has to bribe. For
admission in schools or colleges or treatment in hospitals or in revenue offices or municipal
offices for change of khata, and for everything, the citizens have to pay bribe. Without that,
nothing moves. Further, even for transfer and postings in Government offices, including police
officials, bribe is being taken by Ministers. Having paid a heavy bribe to Ministers, the officials
turn to collect double or more than the double amount in the form of bribe; they feel justified in
doing so. As corruption is rampant for admitting children in schools and colleges, parents,
whose income from salary is low, feel justified in collecting bribe with the object of educating
their children. To put it in a nutshell, whether the God is AG3FAATY or not, the God is said
to be TARITITI, but now it is doubtful; but corruption is wasfaataT! Everywhere, corruption

prevails.

Recently, | had been to Mysore where an old Ambassador is staying, he is about 100 years
old—Shri Siddharta Achari. He said that he has visited several countries. He says, “Indians are
honest in every other country except India!” That has become the fate of our conditions. While
the corruption grew in and among the members of the Executive and even the Legislature, in the
early decades of Independence, by and large, the Judiciary was free from charges of corruption
except the fact that the ministerial officers’ of courts were not free from corruption. Now, the
allegation of corruption has spread even against the judges. Just last week, we had to pass an

impeachment motion against one of the judges.

The President, in her Speech on Fifteenth Lok Sabha on 4th July, 2009, made the following
statement: “My Government is fully seized of the issue of illegal money of Indian citizens outside
the country in secret bank accounts, which will vigorously be pursued and all necessary steps in
coordination with the countries concerned will be taken.” The Supreme Court, in the case of the
State of Madhya Pradesh versus Ram Singh has said, “Corruption in a civilized society is a
disease like cancer. If not detected in time, is sure malignment to the whole polity of the country

leading to disastrous consequences. Corruption is termed as a plague which is not only
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contagious but, if not controlled, spreads like a fire in a jungle.” Its virus is compared with HIV
leading to AIDS, being incurable. It had also been termed as royal thievery. The socio-political
system exposed to such a dreaded communicable disease is likely to crumble under its own
weight. Corruption is opposed to democratic social order. It is not only anti-people but is aimed
and targeted against them. It affects the economy and destroys the cultural heritage. Unless
nipped in the bud at the earliest, it is likely to cause turbulence — shaking the socio-economic

political system in an otherwise healthy, wealthy and effective and vibrating society.”

Sir, we have seen how corruption has spread. | don’t want to go into the details. Even
Members of Parliament, 11 MPs’ were found guilty in cash for questions case we know.
According to the Transparency International, out of 106 countries, 55 are listed as corrupt, in

which India is one.

Sir, Dr. A.P.J. Abdul Kalam, former President of India, while interacting with engineering
students of Veeramata Jijabai Technological Institute at Matunga, Mumbai said, (students

should rise in revolt against corruption.”

Sir, it is very interesting to note that Mahatma Gandhi had written a letter on 24th January,
1922, 25 years before Independence. He said immediately after Independence that we are not
going to get peace and happiness. But he said, “If education spreads throughout the country,
from that, people would develop from their childhood, qualities of pure conduct, God-fearing, of
love, Swaraj would give us happiness only when we attain success in that task. Otherwise, India
would become the abode of grave injustice and tyranny of the Rulers.” Sir, this is what Mahatma
Gandhi said in 1922. Education means what type of education? Swami Vivekananda said that
you should give man making, character building education. But what we have given is, money
making, character losing education. That is the position today. Who are corrupt? Education has
spread very much. Thousands of colleges, institutions and should have been opened, and they
are running. But who are corrupt? It is only the educated people who are corrupt. That means
there is something wrong in the education system itself. Therefore, what should be done? There
are two methods. One is punitive, punishing the offender; and another is preventive. As far as
the preventive is concerned, Mahatma Gandhi’s concept of Ramarajya has been written by Shri
C. Subramaniam in Bharatiya Vidya Bhavan’s journal. He states, “It is the prevalence of Dharma,
which characterizes an ideal society. Such a society is possible only if the governance of the
country is based on clear, efficient and transparent administration. In the past, the king was only
symbol, but the ruler and administrator and the king had to observe the Dharma of the ruler

functioning in a selfless manner for the prosperity, harmony and happiness of his people. This is
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Gandhiji’s concept of Ramarajya. Today, we are having responsible Governments. If the rulers
do not observe Dharma, it will become Ravanarajya. We have to make a choice between

Ramarajya and Ravanarajya.”
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay.

SHRI M. RAMA JOIS: Just one minute, Sir. This is the most important thing. Sir, there is
the doctrine of Trivarga. Unfortunately, nobody knows it. You take Ramayana, Mahabharata,
Kautilya’s Arthashastra, Manusmriti or any ancient literature. It is there Moksha is liberation from
birth, that is the fourth. Forget Moksha. Dharma, Artha and Kama constitute Trivarga. Artha is
money and Kama is desire. You must acquire money; you must earn money; you must satisfy
your desires, provided it is not contrary to dharma. That is called Trivarga. “gRagge
ST A WIGE g e Now, we have completely gy B E}IE feam U HHTen
3R golr W”, ...(T/me-be// r/ngs)... Sir, | have written a book on this. No less a person than
Justice Krishna lyer has given a foreword. | want to read this small paragraph and conclude.
“Doctrine of Trivarga is an injunction to all human beings which directs - reject wealth and
desire, which are contrary to Dharma, evolved from times immemorial. As Bharat Ratna C.
Subramanyam has said in his celebrated book C.S. Speaks, there is a book published by
Bhartiya Vidya Bhavan, that Trivarga is inseparable group of three, which constitute the warp
and woof of our social system.” *“..but unfortunately, forgotten. This is the root cause for
rampant corruption, financial and other crimes. Making money and fulfiment of desires by
methods which are illegal and immoral has become the order of the day.” Justice Krishna lyer
said, and that is most important, “Trivarga was not any occult science nor riddle...

(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You are such a senior

Member... (Interruptions)...

SHRI M. RAMA JOIS: “..wrapped in a mystery inside an enigma. It was basic to social
order with worldwide validity. Trivarga comprising of three inseparable ideals, namely, dharma,
righteous code of conduct, Artha, every type of wealth, and Kama, every type of desires of
human beings as a permanent and effective solution for all human problems were put in the form
of an injunction to all beings in one verse. Reject wealth and desires which are contrary to

Dharma.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Okay, that is okay. ...(Interruptions)...

SHRI M. RAMA JOIS: Manusmriti, Kautilya’s Arthshastra and other classics governed the

rulers and the ruled... (Interruptions)... Indeed, the rules of Dharma govern every sphere of
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activity, every profession, and every avocation. The doctrine of Trivarga is enduring system of
values holding good in the social , political domestic and international planes of human

business.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : No, please. ...(Interruptions)...

(Time-bell) You are a very senior Member, what can | do? ... (Interruptions)... Okay, okay.

SHRI M. RAMA JOIS: Even S.B. Chavan Committee- | have given a note also — said this.
Justice J.S. Verma’s Committee has said this. The Supreme Court has said that unless you
include cultural values in education merely making doctors and engineers ... (Interruptions)...
We have eminent doctors and engineers but minus ethics. ...(Interruptions)... That is the

problem. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Please conclude. ...(Interruptions)...
Thank you.

SHRI M. RAMA JOIS: Why has it happened? During the Freedom Struggle, there was
selflessness. ...(/m‘errupt/ons)... Everybody made tremendous sacrifice. Now, struggle for
freedom was succeeded for power. Every one wants to become a
Minister and make money. ...(/nterrupz‘/ons)... There should be purity in character.

...(Interruptions ...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : You are a very senior Member.

...(Interruptions)... So, | am conceding. ... (Interruptions)...

SHRI M. RAMA JOIS: You start today a character building system, after

30 years you are going to get the results. ... (Interruptions). ..

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : You are a former Chief Justice.

...(Interruptions)... Please, ... (Interruptions)... That is enough. ... (Interruptions ...
SHRI'M. RAMA JOIS: Thank you very much.

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, thank you very much for allowing me
to speak on this important motion. Sir, as you are aware, India is witnessing an unprecedented
mobilisation of mind and people on the issue of governance and corruption and more specifically
for the Lokpal institutiton which is being seen increasingly as a centrepiece of an architecture for
a more transparent and accountable form of Government. So, this movement which we are
seeing outside Parliament today, and some have criticised it in and outside the House,

comprises millions of Indians all over the country and is remarkable by its non-violent and non-
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political nature, most importantly, Sir, the most visible proof of people’s participation and
vibrancy of our democracy since Independence. Sir, | believe and | speak for myself as a
representative of the people within Parliament, it is the beholden duty of all MPs to respond to
the outpouring views and concerns voiced by our fellow citizens. But | accept the argument that
we should do so in a responsible manner. Sir, let us be clear that corruption which is the focus
of our debate today is a consequence of poor or absent governance. The Supreme Court itself
has said that corruption is the worst form of human rights violation, corruption affects poor and
rich equally and in most cases the poor suffer the consequences of corruption even more than
the rich. Poor governance combined by profligate spending and welfare scheme after welfare
scheme without even the faintest effort of linking to outcomes and objectives has created today
what we see a thriving ecosystem of vested interests and corruption. Sir, the focus therefore
needs to be on a holistic plan for governance reform and changing the way the Government
works for its people and to bring in more accountability and cultural value and respect for public
money and assets. Most of our Government institutions, the hon. Minister was referring to that,
have long since been corroded through political interference and exploitation. These institutions
need to be rebuilt and rebuilt with credibility like the judiciary and CAG that have made the
country proud and we need other institutions to make the people of India confident and trust its
government. In Webber’s memorable words, “Building public institutions is like the slow boring
of hard boards.” It takes many, many years. Sir, the Lokpal that we are discussing is such an
institution that the people look forward to get more confidence about governance and
Government. | believe, Sir, instead of having a debate of Lokpal versus Jan Lokpal, we should
be discussing what are the requirements of the Lokpal institution to be effective and to give
people confidence. Let me lay out what | believe are the six requirements of a credible Lokpal
institution. (’I) The Lokpal should be independent. It should be independent from the
Government and should not be interfered by the Government. (2) The Lokpal should have
adequate investigative powers. (3) The Lokpal should have adequate financial resources and
must not depend on the Government for finances. (4) Lokpal should be able to investigate in
confidentiality so that people who are accused of crimes have the opportunity to prove their
innocence before they are indicted. (5) The Lokpal should be manned by professional, well
trained and proper investigators so that again there is no opportunity for misuse of the institution.
Let me end by saying this: If you apply these six criteria, and, | say this with all the force at my
command, the Jan Lokpal Bill is closer to what the people would be more confident in. | do not
subscribe to the Jan Lokpal Bill completely and | accept the argument being made by many wise

Members of this House that the Jan Lokpal Bill is constitutionally incompatible in many ways. Sir,
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let us be very clear. A strong Lokpal institution and a strong law is the biggest deterrent to
corruption and the law’s objective is a deterrent to corruption. This is an unprecedented
opportunity. Sir, let me end by saying, this is an unprecedented opportunity for the Parliament to
establish that it is hearing the voices and responding to the concerns of the people by having a
debate on a Lokpal Bill and a Lokpal institution that gives him the confidence that corruption and

governance shall be reformed. Thank you.

SHRI' NARESH GUJRAL (Punjab): Sir, the huge response that Shri Anna Hazare is
receiving today is a manifestation of the anger and frustration of our people with corruption, both
in high places as well as in their daily lives. People are sending us a loud and clear message to
take corrective steps and legislate effective laws to eradicate this cancer. Sir, mere legislation
will not do. We need to improve governance and put in place a strong Reform Agenda. Sir, |

wish to emphasise on only four points.

[THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN)
in the Chair]

First, we must reduce discretionary powers at all levels, be it granting of mining licenses, change
of land use from agriculture to housing to commercial, grant of environmental clearances or even
a tendering process for Government contracts, be it income tax, sales tax, excise, labour or
registration of property. In every Government Department, there are too many discretionary
powers because our laws and rules are not clearly defined. We must improve this. Sir, we have
seen in recent times how Air India has been destroyed systematically. Five chief executives were
changed over five years only because of someone’s whims and fancy. Again, in Highway
Authority of India, six Chief Executives were changed because of political interference. Sir, BSNL
and MTNL are losing thousands of crores while the private sector is making money. Why? All
this is happening because we have completely demoralized our higher bureaucracy. We are
destroying what Pandit Nehru once called the steel frame of our country. Secondly, Sir, we need

to strengthen our institutions and usher in Governance reforms at all levels. A society stays sane

if there is respect for law. Our hon. Prime Minister once said, “TRBN Shdle] I} TeTeh] %\r —
majesty of the law. Sir, for that, people have to fear the law. Unfortunately, there is no such fear
left today. In fact, there is an incentive to be corrupt, because you know that if you are caught
cases will go on for 20 years and nothing will happen. Sir, for this, we have to blame, both our
investigation process as well as the Judiciary. Lakhs of cases, today, are hanging fire for
decades. Yet, 30 per cent of the vacancies in the High Courts are not filled. | wonder,
sometimes, why we cannot appoint new judges in a transparent manner. If we cannot find new

judges, why cannot we give 5 year contract to those who are retiring? Let them carryon. Why
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cannot judiciary function in two shifts? Why two-month long summer vacation for the
judiciary when a poor man cannot get justice? The huge backlog has to be cleared

expeditiously.

The CBI has lost all its credibility. It is a tool in the hands of the Government of the day. |
remember, the day when my father became Prime Minister, the following day so many leaders
from various parties were at his house. | mistakenly thought all these people were there because
he was popular. But, basically, they all came to request him to interfere, put pressure on the CBI
so that these people are saved. That is how the CBI is functioning. Sir, whoever heads the CBI,
the CVC and all such bodies, once they retire, he should not be tempted with post-retirement

jobs.

Sir, many colleagues have talked of election funding. | say with deep regret, today,
irrespective of where we sit, no political person thinks that he is a leader unless he has a plane or
helicopter at his disposal during elections. ‘Simple living’ has gone out of our lives. So, we need
to seriously introspect. Sir, elections have become such an expensive proposal. Where is this
money coming from? Is it clean money ? If we want clean money to come in, as the hon. Leader
of the Opposition said today, just giving a cheque to a political party is not enough. We should
incentivize the corporations; give them weighted deduction. If a company gives Rs. 1 lakh to a
party, allow them to write off Rs. 1.5 lakh from their expenses account. This way, they will not

give black money. They will only give white money.

Lastly, we have to bring in transparency at all levels. Recently, in Punjab — my State — we
hired 70,000 teachers with the help of our universities, because the State Public
Commission was notorious for corruption. Not one finger was raised. We hired people in lower
judiciary and police. Again, we have done this with the help of judiciary and civil society and,
again, there were no complaints at all. Sir, we have introduced e-tendering for all Government
contracts. Finally, we have enacted the Right to Service Act to cover 20 basic services. If an
officer delays or harasses a common man, money will be cut from his salary and he will be
penalized. If other States were to follow our example, | am sure, the common man will be

benefited.

Sir, in the end, | would say that people are impatient and will not wait indefinitely.
Collectively, we must read the writing on the wall and act now even if we have to extend this

session or call a special session of Parliament next month. Thank you.

SHRI PAUL MANOJ PANDIAN (Tamil Nadu): Thank you very much, Sir.
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Sir, we have seen a series of scams that surfaced in recent months and their cost
dimensions for the country have really created a feeling of intense anger against the
establishment. Sir, this anger has manifested in a larger turnout of people, especially men and
women, in support of Civil Society Movement against corruption. The country is at the
crossroads. The angry Indians are outranged with 2G, the CWG and the magnitude of loot is
mind-boggling. The need of the hour is to curb corruption. There were several mechanisms;
there were several enactments for the purpose of curbing corruption. We know that the
Prevention of Corruption Act was enacted in 1947. An amendment was made in 1988. And, by
virtue of the judgement of the apex court, the Central Vigilance Act was also enacted. Now, we
are about to enact the third legislation. The Bill has been circulated. | had a cursory glance at the
Lokpal Bill. Sir, | would like to make my comments with regard to the Bill. The Leader of the
Opposition made it very clear today that the public are the best judges. The public takes good
decisions. The people take good decisions against corruption. Yes, Sir, it is true. It is evident
from the fact that in the recently held elections to the Tamil Nadu Legislative Assembly people
voted against corruption. They voted against the erstwhile corrupt Government and voted

Madam Puratchi Thalavi, Dr. Jayalalitha, as the Chief Minister of Tamil Nadu. ... (Interruptions )...
SHRIMATI VASANTHI STANLEY (Tamil Nadu): Sir, ... (Interruptions)...
SHRI T.M. SELVAGANAPATHI: Sir, ... (Interruptions)...

SHRI PAUL MANOJ PANDIAN: Sir, with regard to the Bill... ...(Interruptions)... Sir, with
regard to the Bill... ..(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please stick to the Bill.
..(Interruptions)...

SHRI PAUL MANOJ PANDIAN: Yes, Sir. | will make my submissions. ...(Interruptions)... Sir,
with regard to the Bill | would like to make some comments. ...(Interruptions).. With regard to

the Bill | would like to make some comments. ... (Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please stick to the Bill.

.(Interruptions).... Kindly don’t mention the names. ... (Interruptions)...

SHRI PAUL MANOJ PANDIAN: Sir, | will make some comments regarding the Bill which

was circulated to me. ... (Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please sit down.

..(Interruptions)...

SHRI PAUL MANOJ PANDIAN: | will make some comments with regard to whatever is
stated in the Bill. ... (Interruptions)...
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SHRIN. BALAGANGA: Sir,... ... (Interruptions ...

THE VICE-CHAIRMAN (DR. E. M. SUDARSANA NATCHIAPPAN): Allow your Member to

speak. ...(Interruptions)...

SHRI PAUL MANOJ PANDIAN: Sir, with regard to the Bill on which | had a cursory glance...
..(Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Please sit down.
..(Interruptions)... Please sit down. ..(Interruptions).. He has come to the next point now.

..(Interruptions )... Please sit down. ... (Interruptions )...

SHRI PAUL MANOJ PANDIAN: Sir, with regard to the Bill | want to state that when there are
two enactments like the Prevention of Corruption Act and the Central Vigilance Act, there is no
mention in the Bill about the Central Vigilance Act. What if a person gives a complaint under the
Prevention of Corruption Act, then, to the CVC and then approaches the Lokpal? What is the
mechanism? Who has to investigate it? Who has to take action? What happens when there are
parallel proceedings? It has to be taken note of. With regard to the Commission of Inquiry Act,
the Bill says that once a proceeding is initiated under the Lokpal, no State Government can

appoint a Commission of Inquiry. Is it not infringement on the States’” powers?

Sir, in the same Bill we have seen that there are provisions with regard to registration of FIR.
They say that the investing officers have powers. Sir, an Investigating Officer has the power of
arrest, search and seizure. In this Bill is there any mention about the powers of arrest? Even if a
person is arrested, where will he be produced? Will he be produced before the Magistrate? Or,
will he be produced before the Lokpal? It is not clear. When we bring a Bill, it has to be in
consonance with the legal provisions. It has to be in consonance with the Constitution. So, with
these comments, my submission is that an effective Bil/law/mechanism in order to curb
corruption has to be enacted. We all know, Sir, that even courts cannot compel the Legislature
to enact legislations or make Acts in this august House. Under these circumstances, we have to
take note of that and establish the supremacy of this august House in order to curb corruption.

Thank you, Sir.
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DR. CHANDAN MITRA (Madhya Pradesh): Thank you, Sir. | will be brief because many of

the points have already been made, particularly by the Leader of the Opposition, Shri Arun

Jaitely, and other Members have also contributed. So, there are not too many things to add, but

| want to place today’s debate in a context.

Sir, this is not the first time that Parliament is debating corruption, and, | am sorry to say,
this would not be the last time that we are debating corruption. But, today, we are discussing it
in a particular context. We have seen over the last ten days the kind of crowds that have been
assembling and the kind of enthusiasm and excitement that has been dominating the streets of

Delhi. One can blame television, one can blame the media that they have exaggerated or that

+[ ]Transliteration in Urdu Script.
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5.00 P.M.

they have overdone it, but you cannot ignore the fact that there is a genuine feeling of angst and
anger against the system and an entire generation has now taken to the streets because they
feel that their grievances are not being addressed. It is, largely, also true that it is an urban
disconnect, more than in any other part of the country. But, Sir, just because people live in the
cities, are they not citizens of India? Don’t they too have their rights? You can call it a
middleclass uprising. According to estimates, today, the middle-class population is 267 million,
that is, 26.7 crores, which is almost equal to the population of the United States of America. If
there is a certain feeling that their voices are not being heard, they are not getting opportunities,
they do not have a proper grievance redressal system, is it wrong on their part to feel that? You
have a particular situation here. Only last week, it appeared in the newspapers that in a medical
college in Mumbai, a seat was sold for 1.71 crores of rupees; Rs.1.71 crores for a seat in a
medical college ! You can very well imagine the kind of doctors that will be turned out by that kind
of a college where they have to pay this much in order to gain admission. What have we done to
provide opportunities for our youth, which has done so well? India leads the world in IT
revolution. Our scientists, doctors and engineers are amongst the best in the world, but what
have we done to create infrastructure, technical infrastructure, social infrastructure, to fulfil the
aspirations of the youth. Maybe, the urban youth is not the biggest vote bank. | am afraid that
the politics of vote bank has blinded governments. | do not wish to name any particular party,
but the politics of vote bank has blinded governments into taking a particular course of action by
which people feel neglected, their grievances are not addressed and their opportunities have

dried up.

Sir, unfortunately, the mood of the country and the mood of the young boys and girls was
totally misread by the entire administration. Whether you blame the Delhi Police or anybody else,
— various organizations have been named — whomsoever you may blame, you cannot take
away the fact that the Government changed its position so many times in the course of the last
ten days that the anger of the people multiplied, and we are paying the price for that. If a gun is
held to our heads and we are told to pass this Bill by the 30th and dispense with the Standing
Committee, and if this demand is finding resonance, you must step down and go and talk to the
people. People say, “8H S o BE ® %; why do you want to discuss it in Committee after
Committee and take months for this? We are not prepared to wait?” Sir, April 11 was the day
when the previous agitation ended at Jantar Mantar. Today, we are here on 24th August. In

between what was happening? Why is there so much delay ? It will be good if all the good points

376



of these bills that have been presented like Government’s Lokpal Bill, Anna Hazar group’s Jan
Lokpal Bill and Aruna Roy NAC’s third version are incorporated. What prevented us from doing
all this? The Jan Lokpal Bill was in public domain. Before coming out with Government’s
version, these points could have been incorporated. Unfortunately that rigidity caused
stalemate, but | hope that it will be resolved. The scale of corruption in the country has become
mind-boggling. Another major grievance of people today is that there is hardly ever any
conviction for corruption. Sir, there are 29 Acts in this country against corruption including the
Prevention of Corruption Act. How many persons, politicians, bureaucrats, policemen, etc.,
have actually been convicted and sent to jail for corruption? And yet corruption has been a major
factor. Sir, | speak with some authority because in 1998 | wrote a book called “The Corrupt
Society’ published by Penguin. Now somebody asked me are you going to do a follow up. | said
whatever | wrote nearly 14 years ago is all valid even today. So, we took no steps and we tried to
crack down on petty corruption. Just a few days ago, a DTC bus conductor was sentenced to
two years jail for mal-appropriation of Rs.10 because he did not give a ticket to a person. People
have swindled — mind boggling the figures are — Rs.1.7 lakh crores, Rs.60,000 crores and Rs.
90,000 crores, what happens to them? Does anything happen to them? When trial goes on,
they are given bail. What a tragedy on the day when the biggest tax evader in India’s history, one
Hasan Ali, was granted bail by a High Court, Shri Anna Hazare was sent to jail. If this is the kind
of contradiction that happens and if this is the kind of double standard that we adopt, are you
surprised that the young are angry and are you surprised that the people have a sense of right or
wrong ? What the entire system is doing? | am not only blaming the Government; what the entire
system is doing is wrong. Sir, this is a huge wake-up call. My friend, Shri Naresh Gujral, very
rightly talked about the criminal justice system and how there are delays and delays in this entire
matter. Sir, we have to holistically approach this issue. | think the entire establishment has to put
its mind together to see what has gone wrong, understand the mood of the country and
understand that people are angry. We need to be accountable. The Parliament and people
cannot be pitted against one another. So, | appeal to everybody starting with the Government
that this is a wake-up call. To the Government, this is a wake-up call; to the Parliament, to the
political class, to the democracy, to the judiciary and to everybody, this is a wake-up call. We
have to adjust this problem together which is why we are debating. | hope an appropriate and
effective Lokpal Bill is passed by this House and we will take one further step in trying our best to

try and control this hydra-headed monster, this cancer of corruption.
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PROF. P.J. KURIEN (Kerala): Sir, in fact, | would have spoken earlier but | was in the Chair
| could not speak. | am sure because of that reason you will not curtail my time which is due to
my party. Everybody is given more time. | should, at least, be given my time. Sir, | am very
happy over one thing that today in this House there was a serious discussion from all sides.
Earlier, the other day also, when we were impeaching a Judge, there was a serious discussion. |
think Rajya Sabha should function like that. Today, there was a little acrimony. That is okay. That
adds some spice. But, today, there was a serious discussion and the tone was set by none
other than the hon. Leader of the Opposition. He started the speech and he did not make a
partisan speech. He gave a speech, the spirit of which was appreciated by everybody on this
side and on that side. After that also, speakers from this side and that side, including the hon.
Minister, kept the standard of the discussion at a high level. The hon. Leader of the Opposition
said that corruption is a national issue, not a party issue. And, the hon. Minister has said and
committed in this House that the Government will come forward with a very strong Lokpal Bill.
Views of both were accepted by this House. And, this should be the way we should have
discussion. Sir, corruption is a cancer eating into the vitals of our society. It is all prevalent, from
top to bottom. If we see politicians, there are corrupt politicians. But, unfortunately, the
perception is that all politicians are corrupt. | do not know who is responsible for that perception.
To some extent, media is responsible. Whatever comes in media, be it a cartoon or a joke,
everything is targeted at the politicians. We should blame ourselves also for that. There are good
politicians also. There are also politicians who are not corrupt and they are in large numbers.
Unfortunately, they are not being projected. Like in this House, if somebody makes a very good
speech, that will not be published in the media. But, if somebody shouts here, his name will be
published. | am not blaming the media but this is what is happening. There are good politicians

also. If | start counting them, certainly they are more than the corrupt politicians.

But, corruption is all preventing; not only in politics. It is there in bureaucracy. There are a
good number of bureaucrats who are corrupt. We should remember that some of the Ministers
and politicians become corrupt only with the help of the bureaucrats, but corruption of the
bureaucrats is ignored and only the corruption of the Ministers or the politicians are highlighted.
Then, take the case of Judiciary. It was already mentioned here. The hon. Leader of the
Opposition himself mentioned about it. A couple of years back, one of the former Chief Justices
of India said that at least 20 per cent of the Judges were corrupt. It was at that time. Now, since
corruption is increasing exponentially, today, it must be much more. There is also a lot of

corruption in the corporate world. | think, the hon. Minister mentioned one or two examples.
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Enron case was mentioned. Satyam Computers was mentioned. Corporate world abets
corruption. They give lot of money to the politicians, who are willing to accept, in order to get
something. So, they abet corruption. So, they cannot keep away and say that they are saints.
Then, Sir, some NGOs are also corrupt. They take money from the Government. There is no
accountability. They will not keep accounts. In this very House, when | asked a question about
some NGOs, the hon. Minister here gave the reply that some NGOs are blacklisted because of
corruption. Foreign funds are also coming. So, NGOs are also corrupt. Therefore, if they point
finger only at the politicians, or, only at the Ministers, only at the political parties, | beg to

disagree.

Now, my second point is regarding political parties. What is the main reason for corruption
among political parties? It is our election system. Shri Sitaram Yechury, when he spoke,
mentioned it. | agree with him and | hope everybody would agree. Our election system is the root
cause for corruption because a lot of money is required for contesting election; not for the Rajya
Sabha Members, but for the Lok Sabha elections. | am told that in Kerala, it is the least. In other
States, | am told, it runs into crores of rupees. Where is this money coming from? It is all coming
from corporate world, companies. Why do the companies give money? They do not give money
without a quid pro quo. They give money to both sides because they do not know as to who will
come to power. | remember, when | contested the Lok Sabha elections, one company man in
my District gave me a contribution of Rs. 25,000/-. | was very happy that he gave me so much
money because at that time, it was a big amount. | won the elections, and, after a couple of
months, | came to know that he had given a same amount of contribution to the other contestant
also. | asked him, “why did you do like that? | thought, you are my friend only but you are a
friend of both of us.” He said, “how do | know as to who will come to power, and, therefore, |
gave it to both of you.” This is the attitude of the corporate world. They give money only on the
basis of quid pro quo. This is a fact of life. A suggestion was made by the Leader of Opposition,
Shri Arun Jaitley, Shri Sitaram Yechury and also by some other Members that electoral reforms
should be brought, State funding of elections should be considered. | think, it should be
considered seriously, and, | hope that the hon. Minister, who is my good friend, will convey this

to the hon. Prime Minister.

SHRI S.S. AHLUWALIA: You are saying that the Minister is your friend. It means, you are

asking for favours. That is also a favour. He cannot be your friend. (Interruptions)
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PROF. P.J. KURIEN: Now, Sir, | come to another point, which was also made by our hon.
Member, Ramajois Ji. | liked that point very much. What is the reason for this greed for may? See
anybody. Those who are having millions, they want crores, and, those who are having crores,
they want billions. Everybody is competing. This is greed. What is the reason? It has a huge
problem in the society. Competition is there. It was said that liberalization is one reason for
this. | would say that it is correct that liberalization has generated more wealth with the
Government and also with the individuals. It has resulted in more wealth. Certainly, that can be
one reason for corruption but blaming liberalization for all corruption is something which | cannot

agree with.

It is not because of liberalization or because of generation of wealth. Had we not liberalized,
what would have been our position. My friend Rajeeve is sitting here. We would have gone the

Soviet way. The Soviet Union did not liberalize in time.
SHRI P. RAJEEVE: You are not ready to learn from twenty years’ experience.

PROF. P.J. KURIEN: Okay. So, liberalization was the need at that time. It saved our
country from a great fiasco. It generated more wealth. Because of that, we can have so many
programmes today. You have NREGA because of that; you have Old Age Pension because of
that; you have NHRM because of that. Therefore, don’t just blame liberalization and say that the
whole trouble is because of liberalization. Naturally, it has generated wealth, and,

proportionately, this corruption has increased.

But, what should be on style of life? What did Gandhi ji say ? We should go back to Gandhi
Ji. He said to everybody, take things according to the need, and, not according to the greed.
Today, everything is for greed. | am told when Gandhi ji in Asvam, in the morning, he was given
two bottles of water for washing his hands, mouth. He used only one bottle, and, returned the
second one. The servant went to him and asked, “Bapu ji, there was enough water. Why did not
you use it?” Gandhi ji replied, “it is not the question of how much is available. It is the question
of how much | need.” So, everybody should take according to his need only and not according
to the greed. | have been to Japan a couple of years ago, when | was the Minister of State for
Industry. | was talking to the Managing Director of a big company. He casually talked to me.
When he invited us for tea, | told him that we would come to his house. My Secretary was also
with me at that time. He told me that we could not come to his house. When | asked him why,
he told me that his house was very small. He was an MD of a big company. He told me that his
house had only two rooms and one veranda. Look at the situation in India. There are palatial

houses. The worth of some houses is Rs.50 crore or Rs.100 crore. | was told that in Mumbai

380



their worth is thousands of crores. Look at our extravagance in marriages. There is competition.
Dr. Chandan Mitra talked about middle class. | tell you that the middle class is competing for big
houses. In marriage also they are competing. The middle class is competing for buying gold.
How is the price of gold going up? (Interruptions) Please sit down. (Interruptions) | thought |
was a teacher. | am sorry. Let me complete. | am saying what | feel. | am not blaming anybody. |
am only blaming us. Look at our extravagance in marriages. Can any poor man buy gold? This
competition of wealth is being taken up by the middle class. This has to be controlled.
Something has to be done. Otherwise, corruption will increase no matter whatever the
Government do; and whichever Lokpal Bill it may bring, corruption will be on the increase
because of this competition for amassing wealth. That has to be controlled. There should be
adequate laws. Why do we need big houses? There can be a law to regulate big houses. There
can be laws to regulate extravagance in marriages. Once upon a time there was a law in the
country under which you could not spend huge money on a marriage. Crores of rupees are
spent on marriages. | think laws should be brought to regulate all these things. This way system

will correct itself and system itself will improve.

Second point is this. That is not enough. It is a question of basic character. There are some
people who will not become corrupt whatever may be the pressure. How is it? The hon.
Member, Shri M. Rama Jois, spoke about education. He quoted Swami Vivekananda. | agree
with his view. The real purpose of education is character building. Today, there is no emphasis
on character building. You only produce doctors and engineers. They only want to make money.
You ask engineers about their aim. The answer will be to get a job and make money. Doctors are
to serve. Honesty, integrity and patriotism are good values. Another reason behind corruption is
lack of patriotism. If an officer or a politician is a patriot, | have no doubt in saying that he will not

become corrupt.
Sir, you have given extra time to everybody. You have to give me also.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): The party has already

taken twenty minutes more than the time allotted to it.

PROF. P.J. KURIEN: Today, when | was in the Chair, | allowed extra time to

everybody.
Character building has to come from education.

(MR. DEPUTY CHAIRMAN in the Chair)
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For that, our syllabus should be revisited. | remember a story of Gandhiji when he was a
student. He was writing the word “kattle”. He wrote the spelling of the word wrongly. Then the
Inspector of the schools came. The teacher went and gave a hint to the student to copy it from
the next student and correct it because the Inspector was there. Gandhiji did not do that. | learnt
the lesson that whatever may be the pressure from higher ups, don’t do a wrong thing. They
should be taught in the class. | will give one Talisman. Every Minister, every MP and every
bureaucrat, before starting work should recite one sloka from the Bhagvat Gita. Every day do it.

The Bhagvat Gita says, “Do your work, don’t expect anything.” Even the result of that work,

don’t expect. HHUITI BT HT oY haTd- . What | am saying is that every Minister, every
MP and everybody should write this. Every morning he should read, every morning he should

recite. | am sure he will improve.
The second point | want to say...

MR. DEPUTY CHAIRMAN: Prof. Kurien, you ask everybody to sit down. Now, | am asking

you to sit down.

PROF. P.J. KURIEN: | will finish. | also allowed more time to Members to speak. You are

more benevolent. You are kind. Please give me three more minutes.

MR. DEPUTY CHAIRMAN: Two more Members are there to speak.

Mr. Narayanasamy is waiting to reply.

PROF. P.J. KURIEN: Now, | will conclude. My request to the Government, all efforts should

be made, whatever possible, to eradicate corruption.

This Government has taken the first step to enact the Right to Information Act. Everybody is

ignoring that. That was an important step for transparency and helped in exposing corruption.

The second point is, as the hon. Minister has said, the Lokpal Bill would be effective. | do
not want to say about this Lokpal Bill or the Jan Lokpal Bill. Whatever may be the Bill, it should

be effective, it should have teeth to deal with corruption in the country.

So far as including the Prime Minister under the jurisdiction of the Lokpal Bill is concerned,
that should be decided and discussed in the House. | have to say that it is hanging over the
Prime Minister like a sword of Damocles. Is it good for the nation? We should think over it
seriously. | am not taking a decision. But this House should seriously debate whether it should

hang over the Prime Minister like a sword of Damocles.
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Now one more point | want to say is that the Lokpal Bill is before the Parliamentary Standing
Committee. Everybody and anybody can present their views. The Standing Committee would
consider this Bill including the Jan Lokpal Bill. | am told that the Prime Minister has that the Jan
Lokpal Bill will be first to Standing Committee said. The Standing Committee should consider
that Bill also. But the final authority to decide which Bill is to be passed vests with the

Parliament.

SHRI S.S. AHLUWALIA: Instead of speaking here, you should have gone to the all party

meeting to give your valuable suggestions. Why are you wasting your energy here?

PROF. P.J. KURIEN: The supremacy of the Parliament cannot be questioned. The
supremacy of the Constitution cannot be questioned. We are all bound by the Constitution.
Nothing should be done to undermine the Constitution or the supremacy of the Parliament. Even
the Executive is accountable to the Parliament. Therefore, whether this Bill or that Bill is to be

passed, the final say is of this Parliament.

With these words, | thank you for giving me time and a little extended time also to speak on

this issue.
MR. DEPUTY CHAIRMAN:: Shri Sanjay Raut. ...(Interruptions)...

it HeRTe fist (STR IR = WX, 91 R =r=f €1 81 <81 2, I8 91 IeHR R 941 81 I8!
Bl ..(cgaem)...

o} STl : I8 399 related fel TR ITer Bl

SRI SANJAY RAUT (Maharashtra): Sir, we are discussing corruption, not Lokpal Bill.

...(Interruptions).... TR, BH A& { YR W 91 B 3T o, olfb G4l TG dAlduTd 91 1)
et T2 B1 1Y Y et AT 2 3R ArehuTel A1 7 S ST AT & T I STevd T8l B
ST U STo1 I IgT T fhaT TR o1, 3R S TTeld! &, df 99 81 9@ ff WeT B <]
I9H T 57 <Y, IR Uh Feayul ge1 8, 89 94l PR I8 8, S1d albuTel AT, T4 371
ST, <Hfh Teb a7t a1 FE1 & b 3771 R <%0 A AR & RIATh Tob falTel WSl gorl &1 39
U ¥ UgS Wl 95 WEY B X3 © W BRb 59 o2 H HIGR, ARKIE & HUR &1 Y 1 5 &S
P P 9¢1, TG A 9S2 gU o, ST o F@T, 9 T Y gafl, R B fhed B ban B
B 919 MM B, T W TS-HIS BIehl 21 AfdhH, AT & 65 el 18 W IREAR Bl ASTS BT
ST T 2T AT ST 7 311R AT TETAR B AST8 981 &1 a9 V&1 B 37 FeEaR & Raed

SATETET BT I 331 8- A el PR Foh W Tl 5| G1 oIl & [P 59 fST8 Bl &H
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ORIIETST H81 BRAT ATY| a1 R Teh AUt {9t T T8 & IT 31T 89N P AT Bl
TSI 8, 3Tt 3 Siear oy aRFRfY § St %81 7, od ox <8 B, dTel ST B

IR, 9T A 4G TP IR 8 YLIAR 39 < H 21 S Ga+1 § YRER, "IeTd df a9

Bl B 3T §$-5S =Tl 9 A¢ - WaeH =ieTdl, Biaadedl gicTell, sl alelel, NI

gTeTAl, oifth TR ST 51 8, Middle Class STHIT ST €, S THRT 31T 81 SH6! BT WX

TR YR BT AR BRAT TSd1 2| S9P S-S H IR &, A SHh IR H g Fad 3
=l T8l DR 81 51T 89 db HTOR W UGTE & fo1q i ofF &b forg frerd €, 99 Sl g3 o+t
sl 8, Mid Day Meal § ¥SeTaR BT 8, T$h § YCTAR BIdl 81 HEIH a7 &1 woT et 9
T BT o W FSI g8 TE 7, b O YR BT S AT BRAT TSl 8, I8 ARBRY
3f1ftha & &, Tedidl A 2, gfer # 2, =I1aTerd | €, IRM & §hH A ¢ 3R W b Sl HIell
CISINERCISRECNERCRECEL AR

B dTel, UIY TITHE STR-R J el © b 8 < DI SHFGR TETHAT [IT| TR
f&am BT, <ifh S 3T STTaT &1 9T HTIST BRM? 19 SHMGR &fth & &1 # Aqed |iar
ST 8, I SO Bl R SAFGRT B el T&1 Bl ¥, dfcth S™ I8 1ver T&a & fh
T8 AR BT W TSAT A A AP, ARG 31191 V1 721 81 T81 B1 U SAMSR HeTH3 379 Th
TIH Y AXBR BT Igcd PR I8 5| 9ell VI SHFER] (5 B B, S ICTER B Bl 3iR
PR

AR, AT [aTd BIeT 91 8 f6 &1 I 9 IR, S Bl WR W 8, Alburd I 4 b
SITET? BICT YRR |G 37 4 8] STl 86 Wi §eF dlddTd a1fey, dfdhd dad &
TRAT B AT EH AT, S J&1 90 €, T W1 A& o d1ex M (AT 8, TURAT 1 8, BIR A
g 71 AT &I 99 €, T BIS TIEHR T8l ¢ (& Aol AN 988 F8d W TS BIIN AR
RIATH AR Y, FHDI TSR I91U 3R FHDI HOER H TSI B H3I o © [ IHD HIR
=<l BIF AMRY| YCTaR RNeb & oy 3 <97 3iR Y ARy € SR 89 YA Bl b+ bl
HIRT Y BT 21 S WSR2, Wflems i 2178 I & 5 Aflems & S Sar-fewpf gt 2
T AR T &1 gferd 8, SIRT 4t 8 3R qa SR yuifere! qa1 G4 91 21 dfd, I
PR BT T A GH T8 8111 S, T A1 GG« I8 P8I AT b TS BT IR
BT STERT 2| R FHIS 3T H 3 T BT {3 H BReer T o, A ¥ o7l & o dveers

P B TGN 37T a1 VR 2 6 3R 89 AR Bl AR Ped &, Il SUP] 4T 31 51 AT T
AR TN AR B WG Il fe@mar 81 * wedd € 5 # arhelt T2 €, W A1 3R @ A 2
..(TAYT)...

*Not recorded.
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MR. DEPUTY CHAIRMAN: He is a Member of the other House. Don’t take his name. sITH

[REEEINI

it Ao IR W AY AR AN Al 51 WagH "Il F * BEd ©, YIHAT DI 99 FO
HIGA Bl ...(TaIM)...

off Sgumaf : A e T

7 W IS : IAD] [Ie9 gl H W1 BRI, SAD! [T aiad H et ifeh, saa1
Aded a1 &1 & {6 IR Hadl 2 {5 § AR o< T81 §, STaT 781 S1e 38T § 3R $ohd Fedl & &
# Rt ST STl T81 €, A el 3R & | $HPI Adeld I8 goTl % qa ol Th-gaw F TR
3TURTY B AR Il a1 B 37T TS Pl BICT I BT BRI IR 32

A 37T 81 U |d H eI B 1o 18 W 25 ATl &b Jarali H AR & (oY Fad i =1 T fawy
TR B ...( Bt G)... TET gar Uit a1roT &4 I 4 fHerch) 8 a1 afale # fewd 21 gd
X B b 3R B 31U D! & HHIS Y, AT I8 JaT UI! 84 IR H U R &a4 Al qarel
el 98 B9 STaTd AR SR 89 YR & RIeT ded €, A1 89 I8 JS18 IS |
BN IS B oS! Rl Ig fath T Urdl o1 qardd 81 §, afed Jg 9 uriedr sk gt
HRHRI BT FATS 81 TTE I8 ARDR AN 81, 3MUD! 81 AT 7oa! 4§ fhdl 3R aret ol 81, a4t &l
T A1 96 BR TR P RISATH AATST §ol=s D! ANV 3R VAT BT g1 AM12g, et

B 91 AR PN IR I B b A1 g |l =1ed | g=yare|

SHRI KUMAR DEEPAK DAS (Assam): Thank you very much, Sir. | must thank my hon.
colleagues for giving their valuable suggestions to eradicate corruption from the country. Our
party, the AGP, wants eradication of corruption from every walk of life in this country. We want a
comprehensive Bill to stop corruption. There should be no corruption at high places. There must
be a missionary vision and motivation at the Government level so that corruption can be
eradicated from all walks of life. We have some faith in the Jan Lokpal that has been presented
by the Civil Society led by Anna Hazare which would be able to make a lot of difference in the
present scenario and state of corruption. The Government has failed in all respects to stop
corruption. Corruption has become part and parcel of the present Government. Even corruption
is injected into the blood of the common people by their acts. There are Acts and laws. But all of
them are obsolete. The common people are being forced to bribe for every thing. Take, for

instance, services like public distribution system, medical assistance and water supply. He has

*Not recorded.
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to bribe to get water at the right time to irrigate his agricultural land. Even for an IAY house one
has to bribe in our country. It is shameful and it is the state of affairs in our country. Corruption
has cast a shadow over our growth. We could have got a double-digit growth rate in India had
we combated against corruption timely. Recently, the Supreme Court has called for an
amendment to the Prevention of Corruption Act to deal with the malaise echoing public
discourse in the country. Recently, the CAG directly implicated the PMO as well as the Chief
Minister of Delhi. The PMO should accept the responsibility. But what we are seeing is that the

Government Lokpal Bill has failed to include Prime Minister under its ambit.

Sir, price rise in our country is one of the products of huge corruption at the Government
level and is the outcome of illegal tie up between concerned Government employees, Ministers

and traders.

Public Interest Disclosure and Protection to Persons Making the Disclosures Bill, 2010 was
tabled in Parliament. The Bill has not furnished any cogent reasons for excluding the Defence
Forces and other agencies. The Government may alternatively consider setting up of a separate
authority for those exempted agencies under the Bill and special laws may be enacted on the line

of the USA.

| must say in support of the Jan Lokpal Bill that the proposed Government Lokpal Bill does

not contain various issues that the civil society has demanded.

We, the Parliamentarians, are sitting over the Administrative Reforms Commission
recommendations on the Lokpal Bill since 1966. The Lokpal Bill was suggested by the ARC in the
year 1966. If the office of a Lokpal had been set up as far back as 1966, all these scams now

appearing in the media regularly, would not have taken place.

Although corruption is a reality, it is not clear what a Lokpal can do that so many other anti-

corruption bodies could not achieve, if allowed to function efficiently.

Sir, reform of political funding and reform of functioning of the Election Commission,

including the present EVM system and the process of election are very necessary.

Corruption has damaged India’s global image. We need a clear cut resolution so that this
serious issue can be handled well for the bright future of our future generation as well as

economic growth of the country. We must be able to address such epiphany of Indian distress.
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We must not forget that the blight of corruption has started prejudicing the common
people against democracy itself and this is a fatal question before us, we the

Parliamentarians.

| hope the Government will take necessary action to eradicate corruption by coming forward

with a comprehensive Lokpal Bill. Thank you.

SHRI V. NARAYANASAMY: Mr. Deputy Chairman, Sir, | am grateful to the hon. Members
for this very good debate cutting across party lines. The issue relating to corruption, which has
been daunting the nation, has been raised in this august House. The tone was set by the
Leader of the Opposition. He talked about the concern of the people of the country on the
issue of corruption and the measures which have been taken by the Government. He also said
that the system has to be improved. Then some other hon. Members and senior Leaders, while
speaking on this issue, have talked about corruption at the higher level, at the lower level and
also in the Judiciary. To eradicate corruption in this country, there should be a concerted effort
by the Central Government, respective State Governments, all stake holders, including the
corporate sector. It should be a cumulative effort. | would like to submit that for curbing
corruption several measures have been taken by the respective Governments, whether it is the
UPA Government or the previous Congress regime or the NDA Government or the present UPA-

1and UPA-2.

Sir, the concern was shown, very recently, by the hon. Prime Minister, while addressing the
nation from the ramparts of the Red Fort. The hon. Prime Minister said, and | quote: “Corruption
manifests itself in many forms. In some instances, funds meant for schemes for the welfare of
the common man end up in the pocket of the Government officials. In some other instances, the
Government’s discretion is used to favour a select few. There are also cases where Government
contracts are awarded to the wrong people. We cannot let such activities continue unchecked.”
He further added, “It is essential that we consider these issues.” By way of caution, he also said,
“We cannot create an atmosphere by which the country’s progress is put into question. Any
debate on these matters should reflect the confidence that we can overcome these challenges.”
Therefore, he said, “I believe that there is not a single big step which we can take to eradicate
corruption. In fact, we have to act simultaneously on all fronts.” This is the approach which the
hon. Prime Minister had also stated from the ramparts of the Red Fort. We should go step by
step, because there is corruption even at lower places, whether it is water supply or electricity

supply or in various other organizations at the State level. Also, at the higher level, in spite of
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several legislations being put in place and checks and balances having been maintained, still, a
lot more has to be done. The Lokpal Bill has been on the anvil for the last 40 years which the
respective Governments had wanted to pass. Now, it has become a serious concern for
everybody that the Lokpal Bill should be passed. | would like to mention instances where the
Government has taken several steps for the purpose of improving the system to check
corruption. In 1988, the Prevention of Corruption Act, 1947, was amended. To widen the purview
of the Act, the scope of public servant was widened. It was amended to say that Government
servants would include Ministers, Members of Parliament, Members of Legislative Assemblies,
Members of Municipal Corporations, Members of State Co-operative Societies, and office-
bearers of Non-Governmental Organisations that receive financial assistance from the
Government. Secondly, at the time, when the 1947 Act was passed, it did not include a
provision for prosecuting bribe-givers. Then, by this Amendment, they brought under its purview
the demand to pay bribe. Accordingly, accepting bribe was made a substantial offence. Further
improvements were made then during the NDA regime. The Prevention of Money Laundering Act
was passed in 2002. This initiative was started because a lot of money was stashed abroad in
the name of various organizations in fake names. Therefore, the NDA Government took the step,
and this Act came into existence. Some more amendments were made after the UPA
Government came into office. In 2005, the first major step was taken towards bringing
transparency in the administration and to establish the right of the common man to get whatever
information he wants. For this, the UPA Government passed the Right to Information Act, 2005.
Today, we are seeing how people have been able to unearth corruption at various places. This
Act is the root-cause for this. The credit for bringing this Bill goes to the UPA Government. Now,
there are a lot of criticisms. But this Act has withstood the test of time, and it has been useful to
the common people to expose corruption in this country. Now, we find that while implementing
the Act, there are certain sections of people who try and prevent the Act from being enforced
and prevent the information from being given to the people. Therefore, the Whistleblower’s Bill
was brought before this House. It was introduced in Parliament. Then, it went to the Standing
Committee. The Standing Committee made its recommendations and, Sir, major
recommendations came from the Standing Committee. Our Ministry is seized of the matter and
we are going to place it before the Cabinet. We are trying to see to it that this Bill for providing

protection to the whistleblower is passed in both the Houses of Parliament.

Then, Sir, cutting across Party lines, hon. Members stated that there should be serious

consideration by the Government and also by various political parties of the issue of State
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funding of elections. There should be system to review the funding of various political parties by
corporate houses. Sir, the Companies Act was amended and the Income-Tax Act was amended
for the purpose of streamlining the funding of various political parties by corporate houses. That
system is still in vogue, Sir. Hon. Members made suggestions that there should be further
improvements in this system and that there should be transparency in the funding of political

parties by various corporate houses.

Then, coming to State funding of elections, Sir, | would like to state that the hon. Law
Minister, Shri Veerappa Moily had organized regional conferences for eliciting the views of
people from different sections of the society, intellectuals, political personalities and elected
representatives on how to go about State funding of elections, on how to improve the electoral
system, how to curb the use of money power in the electoral process and so on. The
Government is very serious about it and looking for ways to see to it as to how to improve upon
the Representation of the People Act, how to bring about different mechanisms within the ambit

of the Constitution so that there can be free and fair elections in this country.

Sir, the third aspect of Government of India’s efforts to ensure good governance in this
country relates to the Second Administrative Reforms Commission of which the then Law
Minister was the chairman. Sir, the Commission had made more than 1054 recommendations
relating to good governance, transparency in administration, a transparent public procurement
system and so on. Out of this, Sir, more than 654 or 655 recommendations have been accepted
by the Central Government and implemented. Some of the recommendations which had been
made by the Commission are in the process of implementation because they require the

concurrence of the State Governments.

Sir, the other important step which our Government has taken is the signing of the Integrity
Pact in relation to procurement of materials by various public sector undertakings and
Government organizations. Today, more than Rs.2 lakh crores worth of purchases are
being made by the public sector undertakings and Government organizations. Therefore, the
Integrity Pacts are required to be signed by public sector undertakings for purposes of

accountability.

Sir, the hon. Prime Minister took another step. He had formed a GoM on corruption. The
hon. Finance Minister is heading that Committee. That committee has been given a mandate.
Firstly, it will make suggestions for electoral reforms. Secondly, it will make suggestions for

removing discretionary powers of the Ministers. Most of the discretionary powers about which
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the hon. Members have been mentioning have to be removed. The GoM has been going into this
issue and, ultimately, a decision has been taken by the committee to remove the discretionary

powers of the Ministers.

Thirdly, as | said earlier also, there have been recommendations for bringing in a uniform
policy on procurement of materials for the public sector units through the process of e-tendering
so0 that there is transparency and so that there is no room for corruption. Anybody can question
the process. For that, a sub-committee has been constituted and it has submitted its report and

it is going to be implemented by this Government.

Then, Sir, about the mining policy, mining is a big issue which has been debated in this
House and the other House too because there has been some political patronage, bureaucratic
patronage in it, by which some people are becoming billionaires and millionaires at the cost of
the common people. Therefore, the committee has been asked to go into it. The mining policy
has been amended to bring in transparency, to bring in accountability—whether State
Government or Central Government; as far as mining is concerned, it is a national asset.
Therefore, there should be a proper pricing for the consumers, who get advantage out of it and it

should be done in a competitive manner. That system also has been evolved.

Sir, from our Ministry, the Ministry of Personnel and Public Grievances, in order to reduce
the pendency of corruption cases against bureaucrats, we have taken a number of measures. 71
special CBI courts have been sanctioned throughout the country, of which 54 have been
assigned to go to fields. Then, various State Governments have been requested by our Ministry
to constitute those courts so that cases are disposed of as early as possible; also, to see that

the people who are involved in corruption are punished.

Another step that we have taken in the Department of Personnel is we have asked the IAS
officers, about 4,600-odd officers in the country, to file immovable property returns; like the
Prime Minister or even the President of India, the Ministers, the Members of Parliament,
Members of the Legislative Assemblies, the Chief Ministers, and the Ministers in the States also
should submit their property returns. Sir, | am glad to say that except 200-odd, all officers have
submitted their immovable property returns; the details are in the public domain, in our DoPT,
Government of India, website. We are going to take action against the officers who have not

submitted their immovable property returns.

The next step we are going to take is to ask them to make public even their movable
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properties possessed by them, as is done by others, the politicians and other public

functionaries. This is another step that we are taking.

Apart from that, for the purpose of sanction for prosecution, it was taking years. Now,
within three months, the sanction for prosecution is given and it is being monitored by the CVC

and also by our Ministry. That step also is being taken by our Government.

Sir, there is one area which has been a grey area, that is, the private sector bribing public
officials. Even foreign corporate houses who are coming here are bribing officials. Our people
who go abroad also are bribed by foreign officials. To rope in those people and to take action
against them, in compliance with the U.N. Convention Against Corruption, our Government
brought in a Bill before this House to rope in the private sector also who are involved in public
activities. The Bill has been brought before Parliament; it was introduced in Lok Sabha in the last

Session and it has gone to the Standing Committee.

Sir, | would like to touch another important matter—the Judicial Accountability Bill. It has
been a bone of contention here in this august House, as far as the Judiciary is concerned. A
feeling has been expressed that the Judiciary too should be accountable. That Bill has been

introduced now and it is in the domain of Parliament.

Sir, these are the measures which our Government has taken. Yes, still a lot more needs to
be done. | am not saying that this is enough. We have to do a lot apart from what we have done.
| agree with the hon. Members that it is not only the legislation which is going to solve the
problem of corruption. There should be a concerted effort, there should be a will power, there
should be a proper education to the people that for curbing corruption, we should all work

together; it is not the party politics, whether the ruling party or the opposition parties.

Sir, coming to the final aspect of it—Mr. Ahluwalia is in a hurried mood. As far as the Lokpal
Bill is concerned, it is a bone of contention. All the hon. Members have been raising the issue.
Yes, the civil society was involved. Hon. Finance Minister was the Drafting Committee Chairman.
A committee of five Ministers was there. It came to a conclusion. There are 40 basic principles
given by the civil society. While drafting the Bill, 34 of the basic principles have been accepted by
the Government and incorporated in the Government Bill. There are six areas of disagreement. |
would like to say about the areas of disagreement, namely, whether there should be a single Act
to provide both for the Lokpal in the Centre and Lokayukta in the States; should the Prime
Minister be brought within the purview of the Act; should the judges of the Supreme Court and
the High Courts be brought within the purview of the Lokpal Bill; should the conduct of the

Members of Parliament while functioning inside the Parliament, speaking or voting in the House,
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be brought within the purview of the Lokpal. Presently, the hon. Members’ right is protected
under article 105(2) of the Constitution of India. Then, Sir, whether article 311, giving opportunity
to act against the Government employees, notwithstanding the members of the Civil Service of
the Union or All-India Service or Civil Service of the State, or a person holding a civil post under
the Union or a State be subjected to inquiry and disciplinary action, including dismissal, removal
by the Lokpal, Lokayukta, as the case may be; whether the definition of the Lokpal should by
itself exercise quasijudicial power. These are the five areas of concern. Sir, before the Bill was

brought before the Parliament...
SHRI S.S. AHLUWALIA: There are 22 points.

SHRI V. NARAYANASAMY: The other issues are relating to screening committee, etc.

These are all minor issues. ...(/nferrupﬁons)... | am telling about the major points.

SHRI S.S. AHLUWALIA: No; no. | will tell you about the major issues also. The major issues
are: Prime Minister, judiciary, M.Ps., grievance redressal, CBI, selection of Lokpal members,
and then, who will Lokpal be accountable to, integrity of the Lokpal staff, method of inquiry.
Then, lower bureaucracy, Lokayukta, whistleblower protection, special bench in High Courts,
CrPC amendment, dismissal of corrupt Government servants, punishment for corruption,

financial independence,...
SHRI'V. NARAYANASAMY : These are all combined.

SHRI S.S. AHLUWALIA: Prevent further loss, tapping of phones, delegation of power and
NGOs and false and frivolous and vexatious cases, complaints. There are 22 items which are
differing from the present Bill which has been introduced in the Parliament. We may have
differences on different clauses. But there are 22 points. They are holding the all-party meeting.
(/nterrupt/ons)?TFi’lTl’q\_rﬁ, Tdh ﬁﬂ—c’, Tdh e s ¥e SISVl There are 22 points, and they are
going to discuss this matter. But as per the letter of the Prime Minister, they are going to involve
some more civil society members and their views also. If | calculate that, then, there are 27
points of disagreement. So, it needs time. They are sitting. Let us pray that they come out with a

unanimous decision.

SHRI V. NARAYANASAMY': Sir, there are certain areas where the Bills have already been
introduced, and the hon. Member is also referring to that. Sir, after the introduction of the Bill,

Shri Anna Hazareji is on fast. And the hon. Prime Minister has also appealed to him to end his
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fast and cooperate with the Government for the purpose of passing this Bill in Parliament. Now,
the hon. Prime Minister has called the allparty meeting. They are discussing, as Ahluwaliaji has
rightly observed. The all-party meeting is going on. They are going to decide the course of
action on this issue. By consensus all the leaders will agree. But, Sir, | would like to submit that
the Parliament is supreme. The Members of Parliament have got their rights and privileges. The
parliamentary procedure, the Constitution of India, the rule of law has to be upheld by this
Government. As far as we are concerned, Sir, Parliament is the only forum for passing the Bill.
Parliament is the only forum where it can be debated, discussed and final solution can be arrived
at. The Standing Committee is a mini Parliament. Sir, before that, the Drafting Committee was
headed by the hon. Finance Minister. The civil society members gave their draft Jan Lokpal Bill
to that Committee. That has also been referred. The Department of Personnel is the nodal
Ministry. We forwarded the Jan Lokpal Bill also to the Standing Committee for its consideration.
It is for the Committee to decide. As far as our Government is concerned, the hon. Prime
Minister made it very clear that the Government has got open mind. The hon. Prime Minister also
went one step further, as has been told by the hon. Members, that he wanted that the Prime
Minister should also be included in the purview of the Bill. The hon. Prime Minister made it very
clear also. Therefore, Sir, the Government, with the support of everybody, all the opposition
parties’ leaders, taking everybody into confidence, would like to bring the Lokpal Bill. The Lokpal
Bill alone is not going to solve the problem of corruption. There are other enactments also. The
hon. Members also mentioned about judicial accountability. There are certain other legislations
which are with the Government, and cumulatively, they are going to solve the problem.
Therefore, we need the cooperation of this House. | take this opportunity to appeal to Shri Anna
Hazareji, through this august House, to end his fast and support the Government, support all of
us to ensure that a strong and effective Lokpal Bill is presented and then passed by this House.

Thank you. ... (Interruptions). ..

MR. DEPUTY CHAIRMAN: No questions. ...(Interruptions).. Every point is replied.

...(Interruptions)..

SHRI PIYUSH GOYAL (Maharashtra): Sir, only one clarification. ...(Interruptions).. Sir,
about the allocation of natural resources the Minister has said that they are coming out with a Bill
which will bring transparency as the past system was wrong. ... (Interruptions).. | want to know
from the hon. Minister that thirteen billion tonnes of coal has been allocated in the last five years

by this Government,... (Interruptions). .

393



MR. DEPUTY CHAIRMAN: That is a separate issue. ... (Interruptions)..
SHRI'V. NARAYANASAMY : The Coal Minister will reply to that point. ... (/nz‘errupﬁons)..

MR. DEPUTY CHAIRMAN: Now, the discussion on growing incidence of corruption in the

country has concluded. The House stands adjourned to meet at 11.00 A.M. tomorrow.

The House then adjourned at two minutes past six of the clock till

eleven of the clock on Thursday, the 25th August, 2011.
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